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O.A.207/2003 

20.11.2003 present : The Hon'ble Sat. LakShmi 
Swarninathan, vice-Chairman 

The Hon'ble Shri. S.IZ.Naik 
Administrative Member. 

Mr.S.Sarma, learned counsel 
for the applicant5  through 
proxy counsel lvIr.R.Lal. 

Mr.B.C.Pathak, learned Addi. 
C.G.S.C. for the respondents. 

This application has been filed by 

seven applicants praying for setting 

as1de,, mainly the orders issued by Bharat 

SancharNigam Ltd. (BSNL), for example 

the impugned order dated 17.3.2003 

(Annxure-13). 

Mr.B.C.Pathak, learned Addl.C.S.0 

submits that the grievances, if anyof 

the applicants cannot be agitated before. 

the Tribunal because the applicants have 

been absorbed as employees of ,sst w.e.f 

1.10.20000  has further submi-

tted thatLseven applicants are Group 'C' 

ernloyees who were earlier employed by 

Department of ,Te lec,mmunat ions (DOT 
Q1 L 1t L"  

it the request of learned proxy 

counsel for the applicants list on 21.11 

2003)  to give an opportunity to leiied 

counsel for the applicants to make any 

submission, he may wish to do, faiLing 

which O.A is liable to be dismissed ac  

on thk °  jurisdiction. 

/ 

Member 	 Vice-Chairman 
bb 

13 

\ 



	

O.A.207/2003 	
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I 

21.11.2003 	present The Hon'ble ant. Lakshmi 
Swaminathan, Vice-Chairman 

The Hon'ble Shri S.I<.Naik 
Administrative Member. 

Mr.S.Sarma, learned counsel for 
the applicants. 

Mr .B .0 .pathak, learned Addi .0 .G.S. 
C. for the respondents through Mr. 
A.Deb Roy, learned Sr..C.GIS.C 1  

Mr.S.Sarma,]arnedunsel for the 

*pplicants, submits that issues rised / 

i 	 a ac 
___ n the present app lication 	d prior 

to the absorption of the applicants in 

BSML. He further submits that there are 

certain 4udgments of the Tribunal (Guwa-

hati Bench), he relies, n this regard. 

Learned proxy counsel for the respo. 

ndents also seeks four weeks to file 

reply aftdavit. 

	

In 	c thrc urns tanc e , c as e is 

released from part heard. Respondents 

are allowed four weeks to file reply. 

Two weeks for rejoinder. 

List on 5.1.2004 for hearing on 

adrnission. 

10 
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Member 	 Vice-Chairman 
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5.1. 2004 	The matter is deferred and the 

jurisdiction of the O.A. will be taken 	- 
up on 7. 1.2004. 

JLQ& 

Mnber (A) 

-j*: 
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O.A. 207/2003 

7.1.2004 	Jleard Mr. U.K., Nair, learned 

counsel for the applicants. 

The O.A. is admitted, call for 

the records. Issue notice to the 

respondents. 

List on 6.2.2004 for orders. 

Mber (A) 
mb 

24.2.2004 Present: Hon'ble Shri Shanker Raju, 
Judicial Member 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

The learned counsel for the 

parties are present. List it on 

26.2.2004 for final disposal. 

L 
Member(A) 	 Member(J) 

• 26.2.2004 	Heard the learned counsel for 

the parties. Hearing concluded. Order 

reserved. 

Mémber(A) 
	

Member(J) 

n km 

C4717 
/-a1 4w 	A9 

/ 
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• 	27: 2 1.2004 	Judgment pronounced. The O.A. 

is partly allowed. 

Member(A) 	 Member(J) 

n km 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.207 of 2003 

Date of decision: This the 	day of February 2004 

The Hon'ble Shri Shanker Raju, Judicial Member 
The Hon'ble Shri K.V. Prahiadan, Administrative Member 

Shri Mansingh Shabeng 
Shri Enbiamannelsen Passah 
Shri Mitchal Kharmalki 
Shri Hamar Basuk Lyngdoh 
Shri Kristophar Syiemlieh 
Shri Francies Wahiang 
Shri Hirak Chakraborty 

By Advocates Mr S. Sarma, Mr U.K. Nair 
and Ms U. Das. 

.Applicants 

- versus - 

The Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Telecommunication, 
New Delhi. 
The Chief General Manager (Telecom) 
N.E. Circle, 
Shillong, Meghalaya. 
The Chairman-cumManaging Director 
Bharat Sanchar Nigam Limited, 
New Delhi. 
Shri Kumar Gurung, JTO 
Office of the SDOP, Rynjah 
under DE (External), Shillong. 
Shri Amit Das, JTO 
In the Office of the DE (External), 
under SDOT (East). 
Md. Mayuruddin Ahmed, JTO 
In the Office of the SDO(G) Jowai, 
under DE(0), Jowai, Khlienriat, 
Meghalaya. 
Shri Pradeep Kr Roy, JTO 
In the Office of the SDOP Tura, 
under DE(0), Tura, 
Meghalaya. 
George A WAhiand, JTO 
In the Office of the SDE (Inst.) I 
under DE (T, Mtce and Instn), Shillong. 
Shri Subhash Dhar, JTO 
In the Office of the SDOT Shillong, 
under DE (0) Shillong, Cherrapunjee, 
Meghalaya. 
R.A. Kharbteng, JTO 
In the Office of the SDOT, Nongstoin, 
under DE (0) Shillong, Mariang, 
Meghalaya 	 Respondents 

• By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 



ORDER 

SHANKER RAJU, MEMBER (J) 

The applicants impugn respondents' order dated 

26.2.2003 passecfby Ministry of Communication wherein in 

pursuance of directions in O.A.182 of 2002, request of 

the applicants for relaxing the rules to accord promotion 

as Junior Telecom Officer (JTO for short) has been turned 

down. 

The applicants earlier approached this Tribunal 

in O.A.143 of 2000 for seeking promotion as JTO from the 

post of TTA. 

On 15.3.2001 directions have been issued to 

examine the matter afresh in the light of Rule 7 of the 

Rules. 

In compliance thereof by an order dated 23.7.2001 

respondents stated that no further vacancies are 

available and relaxation would not serve the purpose as 

the officials have not completed six years of service as 

TTA to be eligible for relaxation. This order led to the 

filing of O.A.182 of 2002. 

The applicants appeared in the examination for 

TTA on 9.1.1999 where the result was declared on 

25.1.1999. The respondents belatedly initiated the 

process of 	training only on 11.6.1999. As seats for 

training at RTTC Patna were available the Tribunal vide 

order dated 8.11.2002 passed the following directions: 

....Mr S. Sarma, learned counsel for 
applicants had argued that the applicants 
appeared in the examination for TTAs on 9.1.1999. 
The result was declared on 25.1.1999. After a 
long delay the rspondents initiated the process 
of training on 11.6.1999 (Annexure 2). Seats for 
training at RTTC Patna were available as 

indicated....... 



2 : 

indicated 	in 	communication dated 	22.6.1999 
(Annexure-3). Had the applicants been sent for 
training on 26.7.1999, they would have also been 
covered by the letter dated 10.11.1999. The 
respondents have delayed the matter of sending 
the applicants for training. Taking into account 
all the facts we are of the view that the cases 
of the applicants requires reconsideration. The 
applicants were qualified for being sent for 
training, the seats for training were available 
the applicants were not responsible for the delay 
in not being sent for training in time. The 
respondents may re-examine the facts and consider 
whether those facts are not sufficient to relax 
Rule 7 in the applicants áause. The respondents 
may take a decision on reconsideration of the 
facts within three months from the date of 
receipt of the order. 

The application is disposed of as •indicated 
above. There shall, however, no order as to 
costs. 

6. 	In pursuance thereof request for relaxation was 

turned down giving rise to the present application. 

7 	Heard the learned counsel for the parties. The 

learned counsel for the applicants in so far as jurisdiction 

is concerned stated that promotion to JTO is to be 

accorded by Ministry of Communication and as the cause of 

action had arisen in 1999 itself when the applicants were 

not absorbed in the BSNL, this Tribunal has jurisdiction. 

We agree with the same. The relief claimed if acceded to 

would put the applicnts as JTO in 1999 and this has to be 

implemented by the Department of Telecommunication, which 

is within our jurisdiction and in this regard directions 

can be issued by the DOPT to BSNL. 

8. Learned counsel for 	the applicants 	further 

contends that had 	the training been 	undertaken 

immediately after they qualified on 25.1.1999 they would 

have attained the eligibility before 31.8.1999. As such 

the re-examination as directed by the court for 

\V.- 	
relaxation is not as per law. 



: 3 : 

On the other hand learned counsel for the 

respondents opposed the contentions and has stated by 

referring to the settled law by the. Apex Court that 

relaxation cannot be claimed as a right and further 

relying upon the decision of the Apex Court in P.U. Joshi 
C'  

and others Vs. The Accountant General, Ahrnedabadand 

others, 2003 (1); (Sc) st,J,, 239,. it is stated:that in',a 

judicial review, the Tribunal is precluded from 

interfering or encroaching upon the arena reserved for, 

the Executive. 

We have carefully considered the rival cotent ions 

of the parties and perused the materials on record. The 

Tribunal in O.A.182/2002 directed reconsideration for 

relaxation of Rule 7 of the Rules ibid on the premises 

that had the applicants who were qualified were sent for 

training when the seats were available the delay 

attributal to the respondents and not to the applicants 

in sending them to the training has prejudiced their 

C as e. 

We find from the order passed on 26.2.2003 by the 

respondents that they have re-examined the matter in so 

far as on assumption that had the training commenced on 

26.7.1999 the applicants would not be eligible before the 

cut off date of 31.8.1999'. However, we find that this 

reconsideration is not 	at 	par the observations made by 

the 	Tribunal. The relaxation is 	to 	be 	viewed with an 

angle that the applicants who had qualified the 

examination 	on 	25.1.1999 	despite 	availability 	of 

vacancies have not been deputed immediately for the 

training. Late deputation to the training has deprived 

them of their right for consideratin for promotion as 

JTO. 



: 4 : 

A judicial review is permissible even in a 

policy decision when the same is malafide or arbitrary or 

violative of Articles 14 and 16 of the Constitution. We 

are of the considered view that a reconsideration is not 

justified and is not as per the directions of the court. 

In the result the O.A. is partly allowed. The 

impugned order dated 	26.2.2003 is set aside. The 

respondents are directed to reconsider the relaxation in 

true letter and spirit of the directions of the Tribunal 

issued in O.A.182/2002 by a detailed and speaking order 

to be passed within two months from the date of receipt 

of a copy of this order. 

NOT,  
K. V. PRAHLADAN 
	

( S HANKER RAJU 
ADMINISTRATIVE MEMBER 
	 JUDICIAL MEMBER 

NKM 
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EEFfJRE IHE ;EN TRAL rDM I Ni S iR; TI YI,. TR I BLJNAL 
GLJWAH[ I 3ENCH 

(n appi ication under section 19 of the cnt.rai 
com:Lflistr'atiVe 	nibunaJ. (ct :85) 

Jc9 
40 

 -1 

:1 Shri Nlansinqh Shabeng 
2. .tr'i Enb I amanne.sen Passah 
3.. Eir.i Mitc:hai 	Kh.rrna1ki 
4 Sb r' I Hamar Easuk Lynqdclb 
5.. Shni .::rj;icjpjr , 	Syi.eml I ch 

14, 	 6 Shri Fr'anc I es 	Jahi ang 
7.. Shni Firak 	Carabor'ty 

(pplicants.. 

I The Union of India 
F)epresented by ecretary to the 
Govt.. of India.. 
Mm I try of Tel 2communicat ion 
Sanchar )3hawan Nei, Dc lb I. 

2 The Sb I f General Mane. e r (Ic I ec:om 
c 

Shi 1 lonq Mec:!alaya 

The (..'hairman rum Mane inc Direc:tor,  
Ehert Sanc:har Nigam Limi ted 
New Dci hi-1 

)r'i <ucnar Gu ring 	JIG) 
In the Ciffic:c of ftte s::oP, Rynjab under 

DE (External , 

Sr Amit. Das JT0, 
Cn t;he CJffice of the r)E(L<terina1 
Und en SDOT (EPST 

Id Mayurudd I nq (hmcd JT 0 
In the office of the SD0(E) Jowai 
Under DL. (0) , Jowai KhI iehnlat 
Megh a 1 aye 

7.. Sri Pradeep Kr', Rov 31( 
In t h, e fl.ffj ç.. cf the OT)f)P lure 
Under DE (0) Tuna Tura Meqrici aye.. 

0. George A. Web :t ang 
c 	 t P 	ir.t 

!Joder D(a(r 	 and iret:n 	Shi hong.. 
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• 

9 3ri Subhashish Dhar, HO 
In the of+ ice of the sD:3'T Shi :LorL 

nder r:o Shil incj. C::her'apUnjee 
• t1eçjraI aye 

10. R.A. Kharbteng, 310, 
the off ice of the LDO1 Noncshoin 

(Jncicr DE CO ) Shillong, Marl eng 
Meghal e 

Re -iondents 

DF'iAI LB OF THE ' PPL ICA1.[ON 

1 	cI1thi LcEJJ:t 	(OcJNST WHI cTHISiPLICrTION 

18 NfDE 

This applic ation is direoted acainst the foIicn&ing 

arderss- 

Order No Rectt-184/TTA/Trg/Pt.-1/196 ciated 17. 3.2003 

issued by the Assistant Bencral Manager ( ) Off ice of 

the 	C1 et 	General 	Men acc r 	Ta I ecc::m 	N.E L;i rc: 1 a 

• Shiiionçi. 

Order bear op No. 3D/2002-SNG dated 26.2.2003. 

wdr d at cci 28 9. 2001 ISsued by the Assistant Genera I 

Manager Telecom, N,E:.Ci.rc::le Shillong, 

I:: 	Order bearing Nc 3-12./2000NCG/8NG dated 23.7 .2001. 

issuec.' by the Deputy L)ire:tor 6nera1 (Estt) Nw Delhi 

E. Order baarinp No. E-2/Pppointrnent;/89 dated 4.2. 20k12 

issued by the Deputy General Manager, Office of the 

General Manager Tc1ec:orn Dist,ric:t-Meghal aye Shi I 1onç1 

2. LIMITAI ION: 

The 	eppl icants 	dccl arci 	that 
	

the 	ins tent 

ap1:ftat i o n, has • been i. led within the 	I mi t.3t100 pericu 

prscnibed under section 21 of the Central 
	

drnin istrat lye 

1r.ht..kna].(ct: .1985. 



-Il 

3. JiiRIDlcrloN 

the 	applicanbefurther dec:. 1 aT"'? 	that the Sub i act 

matter of the case is within the jurisdiction of the 

Ad:in ist rat I ye 'I r:tbunai 

4 F(CTS tiP THE: CASE 

4A. 	That the apilcants in the instant application 

hawe come before this Hon 'bi a rnibunal seeking redrassal of 

their gr:ievcmces relating to granting relaxation of the 199 

Rerui tment Rule in respect of their promotion to the post 

of Junior Tel acorn Officeri as has been nrented to the under 

set of eep I oye as more p art I cu I a r 1y by the Impugn ad 

coimunIcat ion dated 4,2 2002 to the private Respondent:s 

osion to come before this Hon ble Tribunal twice by 

filing O.s but whi :La imp.1. ementincj the said judgments 

wherein directions have been issued for consideration of 

their cases has been rejected by the impunned ordars The 

Issue :invol ved in this DA is regard inn grant ing of similar 

re 1 axat ion as was nran ted to the private respondents and 

other simi lar:iy s.i_tuateci emo1oyees The annl .cants now have 

gathered the definite information that in the similar matter 

I1or'bie Principal Bench of Central Adminst.rativa Tribnal 

ba, already ç:jranted similar relief to the TTis while 

al :,owing their cw and the appi icants throuçh this 

apj:'l ication are now praying for identical ra1ief.  

This is the c:rux of the matter for which the 

ap1 :i.cants have preferred the ins .tant. OA. Detail facts are 

gi en be low for proper adjudication of the matter. 



That the applicants are citiaans of India and as 

such they are entitied to all the riqhts pr1viieçes and 

protect ion as puaranteed by the Ccnst I tut ion of :(nd I a and 

1 aws framed thereunder.  

4 	 That the appi :icants are presently holdinq the post 

of 'fe I ecom Techn I cal Assistant (1 TA) and they are posted at 

various statior"1n the NEC:ircle under the respondents 

The çjjrievanc:es raised by the app licants in the present DA as 

uel 1 as the re) ievs soupht for by them are similar and hence 

they pray before this Hon 'bie Tribunal to al low them to Join 

topether in a sinqie application invokinçj Hula 4(:) (a) of 

bentral Adm in I strati ye Tribunal (P rocedure) Ru I as 1987 to 

ininimie the number of ltaqatJon 

That for promotion to the pos; of Junior Telecom 

)ff I car ( ,JTO ) the puc::t a me at for is 35 (Promotional ) 1 b4 

Dp artmen taT Com.pe t ± I: i ye Examination ) and rest 50 by 

direct recruitment it is nertinent to mention nere that in 

the cad re of ITA there was no oth a r p romot I ona 1 avenue 

available and the var:ious :evel of talks between the staff 

side and off ice sidef inally resolved the situation by 

c:reat inq promot :i.c:nal prospect t or the TTAs by ore a; inn the 

aforemen c: ion ad demarcation in promot i ona i quota Al i these 

er<?rc: ise have be en done by these respondents to remove 

stapriat ion in the cadre of TTAs and to provide better  

:r':ciioticrJ. avenues 

That the resoendents with a 	view 	to 	utilize the 

issued quota call 	letters to 	the willinç 	TTAs including 

!the app ii cents and 	accord :i rn ly 	the app Tic:: ants subm i tt en! 

d. 



\ O 

their 	application throuqh the 	SLjvjr3jona1 	Offir:er 

concerned After c:ompl at. ion of the aforesaid formal i U as the 

responcients iued the syllabus and sLb-it :iy hal I 

permits have also been issued to the app]. icanta enab I inq 

them to appear in the screening test The respondents f I xed 

the date of screening. teat but wi thout any suIt Ic: lent reason 

that test was reschedul ad more than once Final ly he ciate 

x ad for the said sc: rae ni nq t eat was on 29 4 2000 However 

the Respondents did not allow the aprlic:ant to appear in the 

saic:J screeninc tests S1mi I arly si tt.tated ethployees :t Ike that 

of the present appi icants have been allowed to appear in the 

said test :icnorinQ the cases of the appi ic:ants. Although 

thr'e were sufficient vacancies in the cadre of JTU but for 

the reasons nest known to them the respondents did not ci low 

the present acinta,c: ants to appear in the said test 

4.6. 	That 	the app]. icants beq 	to state that 	under 

promotional 	quota for 	promot ion to 	the 	post 	of J IT) 

contain inca screeninp test 	followed by treininq under various 

Inst I tutes/Treininq centers located at deferent parts of the 

count:ry. 	After completion of such training the 	successful 

TT 	s are civen post ing as 310 in order of seniority.  

4.7. That the 	Respondents without any 	valid 	r'eason 

did not al lciAj the 	appi :Lcants to appear in the screening 	test 

for 	promotion to the post of M. However,  the 	respondents 

did not 	Issue any fc:rmal 	order to that effect 	nor they have 

t;aken 	any approval 	for such exclusion from 	the 	competent 

i;i)r,riTy.  The present private Hesponoents and 	other 	.Jun..rF1 

TTAs 	have been allowed 	to appear 	in the 	screening 	test 

I gnor mci the cases of 	the 	april I c ants Si tuet ad 	thus 	the 

5 



app I icents 	preferreci OA No. 14:/2000 before 	the 	Hon 'Li 1 e 

Tr:ihunai 	and 	the Hon 'ble Tribunal vide its 	interim 	order 

dated 	q 	gç allowed the app? iC3fltS to 	appear 	ill 	the 

said screening test scheduled to be held on 298 2000 

The 	app? icants crave leave 	of 	th :is Hon b le 

Tr:ibunal 	to rely 	and 	refer upon the statement made in the OA 

No 143/2000 at the time of heari.np of 	this case 

4.8. 	That 	the Respondents preferred 	the 	Written 

Statement in the above noted OA and made it clear that the 

screen inc test in ouest ion was in fact scheduled to be held 

on ,4 99 for Depar men tel quota of JTOs for the years 

1995 , 1996, 1997 and 1998, The relevant port ion of the 

Written Statement is quoted belowg- 

Second screening test is scheciuled to be held on 

11 4 99 for Department quota of JTOs for the years 1995 

1996, 1997 and 1998. The examination was to be held on 

the basis of Junior T I ecom Officer Recrul t:ment Rul es 

1990 and Ret: rui tmen t Rules 1990  

3. 	TT1s will be t.lipiblci to appear in 15% competitive 

q!tc:r!-e of the 310 vacanc I es for the year 1995 	However 

they 	will 	not he eligible for 	15% 	competitive 

examination quota for JiD vacanc:i es of the years 199 

1997 and 1998 as per the JTO Recruitment Rules 199 

The 	applicants crave leave of this 	Hon "b Ic 

T-ibunal to rely and refer upon the Wr:i. t:ten Statement made 

-flied in the said OA at the time of hearing of this case 



That thy appi icants heq to state 	that 	as per the 

Recrui tment Rules they are entitled 	to promoted to JTO 

ndk r 	35 p romot ion a I 	quot a- Apart 	from 	that 	:1 t w as 

cla'1 -fiecJ 	by the Respondents the fact that 	the vacanci;for 

t4h i:h the Screen inc test 	in quest ion was held 	are 	of the 

per:iod from 1995 	to 	1999 and it 	will 	fall 	under 1996 

Fe- ru i tmen t Ju I es. 

A copy of the sa i d1996. 	Recrui trnant 

Rules is annexed herewith and marked 

as Anne:;<ure1 

41 .10. 	That the applicants beq to ala te that takinq into 

cnekderat ion: the above mentioned order dated 10 11 99 

ainxed to the Written Statement filed. in the OA No 143/2000 

ceriy indicates the tac::t that the vacancies of JID upto 

Auqust 99 wi ti be f ii ted as per Recruitment Rule of 

19 	I t has been indicated in the said c:rder that ál I the 

T TAS 	 wit 1 be al :i.o&ed to appear in the said 2nd Screeninq 

UK without ±nsistinp for required qualification mntioned 

in the 1996 RFL The applicants in rep:Ly to the Written 
11 

submitted 	the rejc::inder 	controvertilg 	the 

statement made in the Written Statement 	The app I icsnt-s 

Re joinder as well as Addi t icDnai. Statement of 

in 
fac A mate ad of repe ating the conten I: ions made in the 

afoiesaid pleadinqa the app 1 icants beq to rely and re:'fer and 

rf-r upon the statements made there in 

Copies of the Rejoinder Additional 

Re joinde:r and Addi tioal statement 

of facts are annexed herewit:h as 

Ann exure-"-$ 3 and 4 respe': I; I yet y 

MIN 



ON 

0 I . 	That drinc, the pendenc:y of the said GA the 

:or.dents have issued an order dated 2 ,9. 23ØØ dccl art nn 

thl results of the said screeninq test in three parts In 

pait; A of the said result names of those candidates appeared 

who were ci iqibie as per the 1996 Recruitment Ru1.e-s in part 

B names of the private Respondents a:iong with the others 

have be en I nc: I ud ed to whom the Respondents extended 

relaxation of the 199 Recruitment kul cc and in part C names 

of the app). i can te in GA No £ 4/2øøø were i nd I rat ad 

A copy of the said order dated 

26/9/2000 is annexed hcrew:i 'h and 

marked as Annexure -5.  

That the apniicants ben to state that on 1.32001 

th aforesaid GA bearing No.143/2000 came L(D for hearinq and 

the Hon bie Tnih..tnai after haanino the nart icc to the 

pro:eeciino was pleamed to dI's!:3o5e off the said GA direct thy 

the resoond ents to invoke Ru). e 7 of 1996 Rarru I tmect Ri I. as 

and to provide relaxation as has been yrant.ed to the other 

set of employees. 

4 1.. 	That the applicants hey to state that on receipt 

judqrnent of the Hon 'b Ic Tribunal the 'i')nts on 

120/201 submitted the same before the author ty conc arneci 

rrayinq for imniamentation of the same. 

A copy of the said letter datd 

12.4.2001 is annex ad he reti. th  and 

marked as Arnexure-' ) é- 

4 That the Respondents on 	rece:iI.t 	of the said letter 

dated 12 42;ø1 the 	:impuyned order dated 

S 



c9 

ii , in 

H the fact that the cases of the appl cants are not covard 

urilder the Rul a 7 of the 1996 Recruitment Rt. I as 	for 

re I axat ion 	The said impugned order has been issued b ythe 

Pesponden ta pursuant an order passed by the DCI w i thout 

maf i ng any mention repaT'd :i. ng the date and other p art i cul era 

of the said order. The app I ic ants si tuat ad thus p rn fe rrad a 

reresentat ion dated :12 2001 to the Chief General danaqer, 

N;E:, Circle, Shi I long praying for production of such order 

is ued by the DD"f 

c:;op €s of the order dated 28 9 2001 

and represantat; ion dated 5 12 2001 

are annexed herewith and marked as 

innexura"7 and B respective l:' 

415 	That 	the Chief General Manager, NE 	Circle, 

Shi ]. long issued an order dated 1 2 2002 forward ±np I)OTs 

Ia tar dated : 7 .2001 as ment. I oned in the i. mpugn ad order 

dted 28.92001. 

Cord as of the orders dated 1 22002 

and 23 7 i01 are annexed as 

.nnaxur'e 9 and 10 respect veIy 

That 	the appl icanta beg to state that 	the 

epondanta have issued the order dated 23 72001 illegal ly 

and wi thout app lying the :1. r in md p rope ny . The aforcee id 

order dated 2372001 clearly indicative of the fact that 

the cases of the app I icants have been ra j ecten for invoking 

tuJ a 7 of the 1996 recruitment ul as as i t would be agaInst 

the interest of other simlarly a5it;LLCted employees. F ram the 

9 



atjon/jriactlon of the respondents, it is crystal clear that 

eeri Juniors to the appi:Lcants got the heneflt of relaxation 

bLt in case of applicants the respondentu have been 

Insilsting the same without any valid reason, 

4 cyl . 	That the applicants beq to state that now the 

R*ndents have issued an order dated 42.2ø02 by whith all 

tdgther nine(9) tTAs have been promoted as 3T after 

cdmpketicr, of their train inch It is pertinent to mention here 

tati only tw(2) of them more specially, TThs at Si.I'4o1 and 

4 hve completed 6 years of service as required under the 

Recruitment Rules and rest 7 are similarly situated 

enp.lyees like that of the present applicants. It .  is stated 

tfLt employees listed in Ann ure-3 list of successful 

chddates of 2nd screening test (3% quota) dated 26.9.2000 

ir :art 3 have been included in the said promotion, order 

dted 4.2.2002 Taking into consideration the orders dated 

.91 2000 and 101199 it is crystal clear that jr, cases of 

H TTAslisted in part D are those who are not in possession of 

6 1yers criteria as indicated in 1996 Recruitment Rules and 

thy have also been permitted to appear in the said 

s1ren1ng test provisionaI.ly. It is therefore clear that in 

thi cases the Rule 7 (Power to Relax ot 1996 Recruitment 

Rihe, have been invoked by the Respondents ignoring the 

cae:of the applicants. 

A copy of the said order dated 

4.2.2002 is annexed herewith and 

marked as Anrexure 1 1. 

That the applic-ants beg to state that in the 

imudned order dated 23.7.2001 the respondents have made a 

H 	 10 \ 



mention regard mr non-avail ab i I I ty of vac:anc i as 	In that 

context the app 1 icants bep to state that the statement of 

non '""au all a1 iii ty of v ac:ancy Is tote ii y base 1 ass and same 

'depicts total non' appal let ion of mind by the respondents In 

f"trf the Annax.re"-10 order" dated 4 2 21302 ci an fL as the fact 

that still there are vacancies. On this score eit the 

fl npuqnecl mars are 1 ao J, a to be set as a a and qtah ad 	It 

is further stated that in the mari t list as well as in 

seniority the apr 1 icants are much more aoova the a'c her 7 

JTAa; who have been now promoted to J 'J 0 by the impucned 

order dated 4.2.2002 in the said order dated 4.2.2002 only 

3ri San.jib Ks. Bordo1c:i 	(Si. No I) and Sri Dipak Kumar Des 

: HS I No. 4 ) have comp 1, atad 6 years of se rv I a a in IT A cadre as 

raqul red under 1996 RR 

The 	app I icents crave leave of this 	Hon b Ia 

I ri. bun al for a a i i"ec t ion towaros the respono ants to p roduc a 

the mer':i. 1; 1 1st of 2nd ear can inc test at the ti, ma of heaninp 

of the case 

4.19. 	 That 	the 	appl icantE; 	eubmi t 	that 	the 

r*?Spondents by issuinç the order dated 4.2. 2002 promoted 

imJ. larly stueted employees to the post of 310 by Tel ax inç 

the 1996 nec ru I tmen t Ru 1 as and an the other hand they are 

re:iteratinp thai. 'r stand that the power of relaxation is a 

discretionary and same is not nelexabie in the cases of the 

present applicants. The mci cf Ida intention of the 

Respondents is c: I ear from the Anna xure-"5 order cia ted 

26.9.2000 by wh i. c:h the Respondents have are at ad c: at eor'i as 

to deny the benefit of the relaxation to the present 

appi icants. 



	

4?0. 	that the ao1cants seeking redressal of their' 

grievances oreferred OA No 182/2002 he fore the Hon b I e 

1LLfl5I HOn bl C Trbuna.L afFrr hearing the ice to the 

proc:eeding was p1 eased to dispose of the said CA directed 

the Respondents to reexamine the matter afresh for invoking 

Rul e7.of the 1996 Recruitment Rules and to take a decision 

there after 

copy of the said ju.iqment and 

order dated S 11 2002 is annexed 

herewith and marked as P;nnexure12 

	

U21. 	That the Respondents in compi i ance of the judgment 

and 	order dated 8 11 2002 passed 	in 0P No 	102/2002 	issued 

an 	order ci ated 	17 3 2003 eric losing the 001 s 	order 	dated 

2662.2003 whereby 	the c: ases of 	the app I Ic: ants 	have 	be en 

rejectad 

Coo i es of the orders dated 17 3 2003 

and dated M2.2003 are annexed as 

nnexure 13 and 14 respectiveiy.  

422 	That 	the 	appi icants 	beg 	to 	state that the 

Respondents 	have 	acted con t:rary to the 	judgment passed by 

the H 	b1e 	rribunal by which cateporical 	direction has been 

issued 	to 	the Resnondents to exercise 	it s 	discretionary 

prxier 	for relaxing 	the Recruitment Rules as has been done 

whi E e 	reT axing 	the 6 years criterIa in case of others The 

Respondents 	inep :1 te 	of 	clear 	cut 	disc:ueeion fai led to 

cnetrue 	liberally the said Recruitment Rule 	to attain the 

course of 	justice 	dmi ttedly 	it 	is a fit; case wherein the 

Rspondents 	ought to have 	took a pragmatic: vi ev instead of 

n rrowing now the scope and amb it; of the Ru i e 07 

12 

of 	the 1996  



aorui tmerit Rul as The Respondents being a model employer 

ouptt to have ti:i cci thai r level best to get and to widen the 

oppbrtuni ty lava l of his workers so as to ach i eve the 

ef'fc ti v a imp 1 amat I on of a pond poLicy of the ov rnmen t 

part from that duty cas e on the Respondents to ensure to 

imp I ement a good po], icy in It's true sense and to axaroi Sc 

the i r disc ret $.onary power with utmost care to uplift such 

pol, id as The1996   Recrul tment Rules i tae 1. f prov ides such 

exe'cise of power under Rule 7 50 that in a descrvincj case 

Ike the present one the said authority can provide justice 

to meet: the hardship. However contrary to all the 

fsricrtc 	have dcc:: iciec:! not to invoke such discretionary 

ppwr in the present case and r'ejectad their 	claims 

ao:trer'i iy 

4;234 	That the applicants beg to state that 	the 

Resjonden ts have act: ad I :, I eqafl. y in re j  ccl; np the c a im of 

the applicants by :issu:ing the impugned order's dated 

23. 7 2001 and 26. 2 2003 observ :i np that no further vacanc I as 

are ava.:ilabla and relaxation regarding completion of 6 years 

of service if granted only to the applicants would violate 

the principles of natural justice The Respondent's however 

cOntrary to their stand regard :i.ng non'evai lab ii. i ty of 

v ac shc i as and violation of nature I juc:t ice Issued the 

dpukneci cdmmun I cat con dated 4 2 2002 providing relaxation 

similarly situated employees In such a situation the 

Rspndants are duty bound to exercise Rule 7 of the 1996 RR 

in We of the present applicants declaring them ci :ig:ibl a 

icr bromot ion to M.  

IM 

j 



8 24. 	The t 	the app I i: ants beg to state that 	the 

apIicants becL to state that those 7 s1rniirly situaVed 

perons has been arrayed as party Respon1entS taking into 

consideration the 'fact that the order dated 42 2002 has 

been issue relaxing the 1996 Rec:ruitmcnt Rules in their 

Ca?s ignoring the cI aim of the pr-esent app! icants 	The 

judgment and order dated 1 5 	2001 pasd in CiA No I 43/2000 

is very> ci ear in respect of the 'fact that the Respondents 

are to exercise the discretionary power of relaxation in a 

pracjmat ic construct ion as to achieve effective 

imp! ementat ion of a good pal icy of the Government In fact, 

the Respondents took a narrow construct ion of the matter and 

apparentlY benefit of relaxation has been denied to the 

present app! ic ants 	s:inc e they knocked the door of the 

court 	It is pertinent to ment:ion here that the Hn'ble 

Tr:hunal in its operative part of the said judgment made it 

ci ear that in the event of any re laxat ion macic by the 

Respond ents in yak Inn Ru! e 7 of the 1996 Rec; ru i tment Ru! as 

ui 11 not however be confined to the app! ic:ants on iy but same 

has been made app! ic able in respect: of all the similarly 

placed emp loycee'. Apparently the Respondents by issuing the 

order dated 42 2002 r'ri axeci the 1996 Recruf tment Ru! es in 

i'esp cot of Respondents No tolb but e f fec:: t of such 

:1>at ion however confined only to the said Respondent;S 

That the appilcants ben to state that the grounds 

of rejection enumerated in the impugned orders are not 

sustainable as same are violative of Article 14 and 16 of 

the Conat i tut ion of Indi a The Respondents,in the impugned 

fkc rrver'aue of principle of Natural 

Justice to show their just':ificatiofl in issuing 	those 

14 



ly 

inpulqned orders 	in rea.i I ty the impLurIed act ion of the 

FspLbridente ci ear1:r mdi. ccctes thai r ieç)i timate ciuuiu 

B i riminat ion Is apparent'froin the imp çjnad orders and the 

fact reveals from the order dated 4.2.2002.  

426 	That 	:i_p 	r] icants becj to state in one of the 

irnpuçned orders the Respondents t ak inç;j recourse of non-

ava 'Lability of vacancy tn edto justify their act Ion and 

theieby they want to c: lose the matter forever. Had there 

e no vacancy as on 23 7 2ød1 that on the date o"f issuance i.  

of the lmpuned orders the kespondents c:oui d not have Issued 

the order dated 4.2.2002. In fact5 the present applicants 

arethe only remeininc) screened TTA. In case this Hon 

Tribunal holds the impuç5ned orders to be suet a in able they 

w ill be  etaqneted in their present cadre of TTA without any 

urther promotion and the reby present app 1 icents will su'f far 

irrbparabie loss and injury. The appiiceLt5 demanded justice 

by makinci all sort of possible efforts inc:tudmnq oral 

represent at ions but "fel ad to a\ioke any positive response 

31 tu at ed thus applicants have come be 'fore th a Hon 'b :L 

Tribunal seek inc an appropni ate rd :1, cf and hence this 

app! icet ion 

42'7 

 

That the app iicantr; now have qathered the dafin:t te 

I nf'ormet I on that some of the elm ii rl y situated employees 

hare approached the Hon 'hie Principal Bench eeeklnq a 

r 	 and 	Jfl 	 p 	f4r h ' 	p 	ad 
similar 

to çrant them the relief, eq a Inst that j udgmer''t; the 

Repondents now he v a pre fe med Wri t Pet. it ion before the 

Hcin bla De)hi H:ft,h Court which is pendinB dlosal Uurinç 

these period the union aprOachd0'th' Responder te p ray inq 

15 



V 

fDr 	mutual se t:t 3. ernent 	and aspe per the said i nformat on 	the 

Resr.onderits are 	rroc: ess;i,ng for withdrawal of 	the said 	Writ 

Petition pendinq before the Hon 	bIe 	Delh:i. High Court.  

The 	applicants iristitr 	of their best effc:.rt 	uoui, 

not col 1 ec -t 	the 	j udnent passed by the 	Hon b :t e Pr inc ipa I 	and 

as such crave 	leave of this Hon'ble Tribunal 	to produc. e 	the 

sam 	at the 	time of hearing of 	this case 

SRC1UNDS FOR RE LIE F WITH LEGAL ROVI Si o 

:L For that 	the 	ec:tion/:inection on the part 	of 	the 

Resonden te in 	issuing the 	impugned order 	cJ ated 	:28 9 2001 

and 42 2002 and 26.2.2003 are not sstai, nab I a 	in 	the 	eye 	of 

law l and liable to be set aside and quashed 

For tat -thr. 	respondents have 	acted illegally in 

ssu ing the 	impugned order d etch 23 7 :2081 	in re i ect inçj the 

cirim 	of 	the applicants on 	the ground of 	Net:ural Just ice 

3fh 	the grounds 	are 	not 	sustainable tek og into 

cons ide rat :1 on the subsequent ± mpuqn ad order dat ad 	4 2 2002 

hre in 	the benefit of 	re I axetion has been 	e-xtended to the 

similarly situated 

5.3. 	For that the Respondents ought not to 	have 

discriminated the aqplicant:s while relaxing the recruitment 

1ul e and on this score also the impunned orders can be 

termed as discriminatory in nature and viol ative of Art . ....I a 

14 and 16 of the Constitution of :t:ridia. 



I 
4J 	 (' 

514. 	For that the .judqmet.and orders dated 16.1.2001 

and 8 11 :ki&2 have ci. sri f :i ec pr;::rioed the manner and 

mod of invoking discretionary power I ike relaxation etc 

and the Respondents being model employer ought to have 

adhered 	to 	those 	Princinl as 	while 	invok i.nq 	their 

dicretionary power. But i n the instant case contrary to 

that the Respondents have made the distinctic3n between two 

se 	of similarly p1 aced employee without any justification 

nd ref I ec. t :1 on of same has become c 1 ear from the I mpuçjn ad 

orddrs and hay mc; regard to the fact narrated above the 

imptAgned orders are liable to he set and quashed as same are 

vio.ative of 4rticle 14 and 16 of the C0nstitutlon Of Irdia 

5.0 	For that Respondents have acted illegally in 

providing benefit of relaxation of 096 RR to similarly 

situated persons ignorinn the case of the oresent ape1 icants 

mcrie ao in view of there being a cata(jOricU.  y cii rectlons 

form this Hon hl a Tribunal nassed in CIA Nos 1 43/2øø and 

182/2002 

For that 	the 	Respondents 	took a 	narrow 

ccnst ruc t ion of the judgments dated 15 3 2001 	and 	s • ii 2002 

ad in OA Nos I 43/2000 and 1 2/2002 and 	d I cc: r I n ± net ad in 
p ass 

.:,ercisinrj 	discretionary power of relaxation and 	on this 

ccdre 	alone I mpugneci ord a rsare 	ii ab I a 	to be set aside and 

5 P 	For that the Respondents have acted :1.1 lal ly in 

vtblatinçj the princ::iples of natural jLatic:e and blocking the 

prdmotiorial v enue of the app 1± c ants The impugned orders 

have blocked the prcxnot ions], avenue of the applicants and 

17 



sacn 	has c:reated stagnation in the service career of the 

app I can ta 	which 	I a not 	permissible 	under 	serv ice 

.jbrjsprudeflce 

6 	LB OF REMED I ES EXHc'LiSTED 

That 	the applicant 	dcci, ares 	that they 	have 

e>husteci al I 	the 	remedIes avel lab 1 e 	to them and th'e re 	is no 

alternative remedy available to them 

7 	'TiERS NOT pFUi I OUGLY F i LED OR PEND I Nd iN (Ny o"rHER 

The epni :icant 'further declares that they have not 

'Vi1d p -rvius:ty any application writ petition or suit 

rearding 	the 	cjni evances in respect of 	wh :i,cn 	this çj  

app.1 I cat ion is made before any other court or any other 

Bench of the Tribunal or any other author:k ty nor any such 

appiicat ion writ petit ion or suit is pending before any of 

them 

REt.. i EF SOUOH 1" FOR 

Urder the 'facts and circumstances stated ahoy e 

th eppi ic;ent most respectfully prayed that the instant 

appt. icet ion he admitted records be cci led for and after,  

hea rirn;i the parties on the cause or causes that may be shown 

nd on perusal of recorclo be grant the 'fol lowing reliefs to 

thi 1 ic ant 

To set aside and oLtes hed the impugned orders dated 

28192001 cnne>ure"B) 2$72081 nne>ure"i. I) 422092 

:(nexUT"e"12) and 262 

18 



BV2t 	To di rect the F?spondnts to send the app I ican ts 

for- 	tra:i.ninc forthwith 	and 	after successful 	compietic::n of 

such 	tT'ai.ninç to 	prorn:te 	them to the 	post 	of JTfJ 	with 

retrosper::t i ye effect 	with consequential 	serv ice ben e -V i. ts 

;includinq 	arrear salary and seniority,. 

To set aside and puash the orders dated 10 	ii 	99 

(Anne xure--R--% to 	the 	AnnexLtre" -  I 	W 8 	) 	and the 	1 996  

recruitment RLtICs 	order dated 	123, :1999 	(copy could not 	be 

annexed) 	in the 	event 	if 	t;hese orders cause 	any diffic..tlty 	I 
in 	•grant1nc the aforementioned reliefs prayed at 81 	and 

d 

814. 	Cost of the app .1 Ic at ion 

Anyot her 	relief/reliefs to which 	the 	applicant is 

entjtledto uncie r 	the 	f cc: te and ci r'c:umst ances of 	the 	case 

And deemed fit and proper 

f:ic.i:Lro 	disposal of 	this 	application the 

applic ants 	pray 	for 	an Interim 	order 	direc:tinq the 

Resondente; 	not 	to pr'omote any TTA to the post of 	HO as 

Pf1ected 	in Annexure-10 order dated 4.22000 	alternatively 

to keep 	at 	least 7 posts oJI O 	vacant. 

it 	 it 	 it 	 itt 	Ut::: 	 tin 	=0:t::it ii 	 tn.:::: 	 itUt:nitnUtt*tn 	 ti: 	 cit 	nun: 

:1:i 	PART I cULARS OF THE 	I 	F 	U 

1. 	I . P . O. 	No. 
 

2 	1:te 

Payable at taut chat i 

2.L. I 8 f 	OF ENc:L. OSURES 

As stated 	in the 	lndex 
I 
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EFORE THE CENT PAL ADN I N I STRAT I yE TA I BUNAL. 

3UWAHAT I JENCH 

of 2øD 

Hi rak Chakrc:oTi:y & c:rs 

V S 

.Jr!1c:n of mdi a 

REJO hOER TO THE W i TTEN arA FENENT r i i. ED BY THE RESPONDENTS, 

1 	 That the appl icants have received the copy of the 

!4ni t'ben Stat ement and have qona through the same 	The app 1 icants 

state that save and 	the st atements wh;j.ch are not sped fi- 

c:aily adm:ittad herein below may be treated as total denial and so 

•fr as the statements which are born out of records it is 'firther 

stat ad th at the re pond ants are put to the strictest oroof the ra- 

2. 	 That with reqard to the statement macia in pare i of the 

wr L t ten st. a amen t the eon I icants donot offe r any comment onit. * 

1 hat with reqaci to the statement made in pare I (Back 

q'cund His;ory ) of the written statement the applicants while 

dar:y:tnçj the statement made there cn begs DO state that they are at 

per with the employees of 1st screen inq test and there should 

not be any kind of differential treatment for similarly situated 

emdloyees In any case the 310 Recruitment Rul as of 1999 is not 

ann I icab 1 a to the tires ant app I. icant as the v acanc I as are of 1995  

to 1998 Recruitment Rules can not be retrospec.ive it :Isonl, 

prospective and iti is therefore they are entitled to all the 

reliefs as praycd foni in the present app I cat 3. on 

That with regard to the ettement made in pare 2 (beck 

ground) of the written statement the applicants wh ie ral teratiruj 

14 - 



the' ste t emer'its 	recia 	above begs to state 	that 	the-  :i. r c:ases 	are 	not 

dovered by 	the 	1999 Hec::ru: tment Rul a-s of 	JTLJ and here a 	they 	are 

all entitled to 	the 	eel :ierf as 'claimed 	for with 

That with recjard to the 	statement made 	in pare. 	3 	(E{ac:k 

:rc&:rid 	) of 	the written statement: the app Ii cents bec 	to state 	the 

p 	esen t. c: ese Li as çot no eonn act :1. on w th 	the 	above 	st at. aineo t 	and 

Oams is not 	T'CD Ii. Cd 	to 

6. H  F'het 	with 	re;erc1: to the 	;tctpmarìt made 	in pare 4 	(Beck 

) r- h'nd of 	the written statement 	the 	eppi icants whi Ic 	re i teratinç 

statements made above as 	well 	as 	:i, n 	the 	O.A.bans 	to 	stc±:e 

t 	s:i. nc: a 	the 	v ac: arc: i as are 	of 	ear :L ± ar pa c :iod 	t.h a 	old 	rae no i t-- 

rient; 	rules 	will 	be 	app1icable in any case the 	applicants 	ap 

peáred 	in 	the 2nd sereeninq teat 	for TT( 	on 9 I 99 and on 25 1 	99 

thc 	result 	declared by which all 	the 	applicants came into the 

dacr'e of Tii 	and hence quas 	ion of new re c:ruitreant 	rules does 
not 

qoge 	n to force.  

7 	 Tb at 	wi th 	ran 	'd to the statement made 	in p era 	5 (deck 

innd ) 	of 	the wr i ttan e+:a t amen t 	the 	app 1 i c: ants b en 	to state that 

present 	c:ase has pot no reLation w th the 	above 
facts and 

h ark: a 	it 	is not nec:essary to rep I y to 	at ement 

Tb at 	w i th ran and to the statement made 	in p era 	é (dcc: k 

the Written Statement the eon]. icants while denyinq 	the ilr4-ond ) 	of 

tet.emants made 	therein beqs to state that the present case 
	is 	in 

at i r'n 	to 2nd screen :inp test for fhc' post of 	J TO 	nd h arc a 	the 

case 	cited 	F:iyth the 	resoonderits have pot; no bear no 	in 	the case 	I. n 

this 	cc: corn t (on 	it 	i. snot eworthy 	to mart ion 	hare 	tb at 	'h a 	respcin.... 

icued 	an order dated 	1011 9' by which 	ral axaL;ion has 

bckn pranted to the clause of t years cord It ion 	and here a 	their 

:ontentiofl is se] f contradictory and same has been macia only 	to 

mjfl.ead 	the Hon b1e Tribunal - 

=-::- ' -- 	 ... 



I 

9 	 111•.Et (Lj:Lth r?ar'd t .t he statement made in pra' 7 (Back 

f3rurd )of the wri tten statement the appl ic an ts ...;h I I e denying the  

stktments macie ti r in begs to reiterates the statements made 

abbvi: and in the O.A. ::t"i E. stated as t:e 't eir on 

cner; • at pare 2 (back (oi.ud) of the W3 	since the vacancies are 

ear1er period 	ie pr:ior to 31 B9 the c:tci recr.ttment rule 

will be applicable and the re::ru,tment rule of 	1999 will be 

pl:c:ab].e for the vacanciei:; after its c::ommenc,:ement The law is 

Will set ti ed that recru I tment rules are always prospect I v e not 

i'e:rpspectve 

That with recjard to the statement made in respac i of 

app 1icant No I the responderds have not qone thruqh the 0 

be;case Shri Hirak C:hakravorty is the applicant No 10 in the 

pdesent 0 ( 	It is also den:L ed that said Shri Chakravorty in 

fact; the applicant No10 has suppressed and mireleaci the Hcinb1e 

TribLrnai rather the Officer concern who was present before the 

Hunjle Tribunal on 2442000 has misled the Hon bie Tribunal by 

furdishing false in format: ion to the sen ion C S S , C and for which 

aprprI ate action may be taken aqainat the said offi,cer 

10 	 That with repard to the a Iaternent made in para2 of the 

writ; ten statement app). ic ante have noth I op to corrmen t on I t 

11 That with reqard to the statement made in para of the 

wri ter statement while denyinc: the contention made therein the 

app licants beç to state that as per the nnexure--2 (WS ) letter 

dátr:?d 1011 99 rela>at.ion have been criven to all the TTAs to 

appear in the err e en mo test w t:hoLLt Ins let lop six :' ard of 

serv ce in the cadre of TTA and hence the case laws ci ted by the 

rsponden te in p ... k.ic:k p round ) I snot applicable. I 

fw- ther stated thatal all the applicants were selected 	in the 

r- réen lop tert held on 9. :199 for promo ...j on to the post: ofT 1. 

ahd d 
. 
its results were den ar-ed vide letter dated 23 1 99 	There a 

AttZ3t 
	 16 
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no th inçjj was done by the respondents for send 1 nj them to 

r,:irinq and the responds to after a considerable delay of arDoUt 

si> 	montis have.iit:iated process of tralninc vids :Le tter dat;sd 

11 699 	Tereafter aqain by letter dated 22:99 it has been 

poin.ed out that in the irrc. Patna seats were acilabJe wef.  

•  26799 but the respondents wi ilful lv and del :ibsratelv have 

d'ayed the matter with a rnalafide intention to deprive the 

:iei1imate claim of the appi icanto - 

12 	That wi. th  recjard to the statement made in para--4 of the 

W.S.the app:iicants offer no comment; on it 

• 13. 	That with reqarxl to the statement made in para--i and 

of the H S the applicants while denyincj the content ion made-

t:herein bep to state that in fact all the applicants appeared in 

thy ixamination for TTA on 9 1 99 of which resu 1 to were dec 1 ared 

on 15.1.99 and thereafter after a lc:no laps of time the respon- 

dent$ on 11 	9 initi aten process frtraininp To that effec::t. 

mntion may be made of order dated 22 	99 by which it has been 

cataoric:al ly  ment ion that seats were available at FT1H 	Patna 

and ithe applicants coula have been sent for traininq 

26799. Hover the respondents with an ulterior motive have 

dela 'ed the tiatter and virtus 1. ly the present controversies came 

in to p i c turs Had the respond en ta acted as per the order dated 

22899 there wou:id have been no controversy. In any view of the 

mttbrsirx:e the ami.icsnt have c::leared the TT( 	examination on 

1 .99 hence the content ion raised by the respondents regarding  

u 	i I r jf d 10.11.99 have n t no tca top 

case. It 	 'çJ that1 

- 

thelnew rec r'ui. tmen t rules of 1999 the applicants we re sent for 

• 	 trininp 	vide letter dated 10899 for the lest nino 	which 	was 

scosdul en to be h eJ. d 	w e 	-1- 	P 	'-9 	and 	nence the quest; ion of new 

recnu I tment 	rule does not come in to force 

• 	 Attj :17 
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(Q)e; of the 1eters dated 25.1.99,  

22,99 and 10899 are nnxee1 herewith and rTr::ec: 
	

Annexure-- 

!Qf 3 and 4 r'es::ec;tivE1y.  

14 	 That aj th rç iard t : the st t emri I; nd e :i n pr-7 of the  

W . B.—the applicants offer no ccnn.en; on :t 

That with rc,:ard to the statement made in para8 and ? 

of the W S the applicants wh ii a re i. ta rat: j no the st at amen t made 

in the D.A. bep to state that the respondents flouted the uiY'ec 

tjvq of the hichar authority who :initiaily framed the aforesaid 

pal .:cy to clear up the staçnat ion in the TTA cadre with the 

c:on'4;..itation with various levels of Maatincs with the Staff Sida 

it 1 s also statecIat since the appi ica.nta have applied for the 

said test the res order ts are duty bound to accept the same 

h.av 1ng not done so the respondets have viol ateci the satt I ad 

p nob i p1 as of natural justIce 

That with raqard to the statement made in pera-10 

1 1 and 12 of the W.B. since the rasponden to have admitted the 

facts 	the app I isants beç to rai tarate the statement made in the 

1 hat with neQard to the statement made in para-- 13 of 

the W S. 	the ap I icant.o wh I I a re I terat Inq the s 1-atemant made 

above as well as in the O.A.and while denying th a contention 

made in the present pars of the W.S.bec to state that there 

caces are not covered by the 19 recrutment ru.les= 

18: 	 That with raqand to the statement macia in 	arcc'-14 of 

t'e W.S.the spp. icants reiterate the contention made in the O.W.  

ani beq to state that since the similar benefit has been extended 

to other set of empioyees= 

1 9 	That with repard to the stat ement made in p ana-1 5 of 

the WS Iliad by the respondents the app lic: ants wn i a re-i tenet inç 

ta st at emarvt:a made above b eq to state that the r a ases are coved 

15 



t:y , the 	prE--  r:v:i.d 	rcr'itmEnt 	rt.]s 	and 	hence 	they 	are all 

nt:. tied 	to 	 re1.S 	as c:1imec; 	in 	the 	D. 	with 	cct 

20 11 ••; :t 	&j th 	1?CPd 	to 	th e 	statement 	made 	in 	p 	ra--i é of 

the ws 	the 	appi, :ic:ants iihi le 	dny:inçj 	the 	statements made 	threin 

b ;; 	: to state 	that 	:i n v i 'w of 	the 	 t ment 	made 	above 	as 	we ll 

as 	:i n 	th e 0.11. 	t! e 	in s tant 	appl ica tion deserve 	to be 	I 3. owed with 

L: t: 	; 

21 That 	with 	rerd 	to 	the 	s1at:nnt 	icie 	in 	ara— 	17 of 

WO WS the 	app 1 1 c:.n ts have 	no comments an 	:1 f; 

22 That 	with reqerd 	to the staterient made 	in 	18 of 

a WS 	th a 	app 1:1. cents 	as sated 	above 	are 	a-nt i t 1 ad 	to 	all the 

relief as preyed 	for 	:inci.udinc1' 	the 	Interim prayer with cost 

That 	with reqard to the statement made 	in 

the WS the arp 1 ic ants wr I 	a thn'I nr 	the statements mad a 	there in 

begs to state 	that'e principles of balance of convenience 	lies 

var'y much 	in 'favour of 	the applicants 	in granting 	the 	interim 

rail ef 	as the same will 	no way create any sort of 	I ncon v en i anca 

to the 	reir;pondonts. 	It 	is 	therefore 	the 	appi icarits nrey 	for an 

interim order direct inq 	the respondents to issue hell permit to 

the applicants and 	to allow them to appear 	in the 	ex:minatIon 

24 That 	wi th rape ad to the at at amen tmad a 	in 	para20 of 

the JE the o'ffa 'as no comment on 	it 

That 	with renard to the at&ement made 	in pare 	21 of 

the WE; 	the 	appliranta while 	reiterating 	the 	sta'ements 	made 

ther in 	hecs 	to state 	that the 	aforeseicie etement has 	out no 

b eaqng in the presen t case. 	However, 	the 	applican ts in 	reply to 

the said pare begst to state 	that 	in 	v-iaw of 	the 	etoresei.d 	faca 

and . I rcumat. ear a 	more 	p art :1 c::u I er I y 	t ak i ng 	in 	to 	consider at. :1. on the 

ord67 dated 	2299 	the 	intent-ion of mta'fide 	acion 	of the 

r'-esdondents 	are 	very muc::h c1eer. 	Itie 	further stated 	that the 

appl irent 	No 10 	is preaent1y holding the pct of TTA 	under 
the 

19 
Att8sted 
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r-spondants No 2 and his ic5ent. :i ty of as an Un ion secretary is 

ec::;ndary one In fac::t the present appIicaton has been ti la-b in 

individual capacity and the statement made by the resc,ndents 

r'ejardinc him al one shows the intention of their malafide ection 

Ir any case the applicant No 10 bam siqned the varifiat ion on 

f of the other sop Ii ; art:s and hence he ahou 3. ci nct have been 

a I o 1 cj out by mak inq the atOT'ess Id sharp st stamen ta 11 k a tb I a 

in any view of the matter the Constitutional niph t of the appi ri---

c ants can not be questioned as has been done in the present c, ase 

26. That wi th reqard to the statement made ir'r p srs--22 of 

the WS the app]. icr ants p rays be fore the Hon b I a Tribunal for 

cre.rtinç all the reliefs with cost by al lowinc the same 

In vi ew of the a foresa ci facts and c: :t rc:umst ant: as at at ec 

above, the applicants pray that Your Lordships would graciously  

be pleased to Orant the reliefs prayec for by the app1ic,snts with 

coat by aliowinq the present D.A. and cIrectir!Q the respondents 

to pay the coat of the app]. ic:at:ion 

13 
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VERIFICATION 

I 	Ehi. Hirak Chakraborty, son of late 

d 	about 51 	•ycrs at present, wark ing as 	Te I eeam 	':ehn i cal 

respondent No 2,  ehy 

veT' i fy tb at 	the 	stat amen ta ma. de 	i. n para- 

I 	 _,,_, true 

my know I edq a 	and 	th nsa 	mad a in 

aqraphs also true to 

legal 	ad v ice 	an d the rest are my humb I a subm ssi on be fore the, 

hI a Tribunal I have not c 	r n r eae r 	any mater St facts of th 

L  ii. • 

I em ons of 	the 	app I icent 	(app]. icent No 	10) 	of the in--.. 

3nt5f 	ics.t ion and 	asch 	e1 1 	acquainted with 	tha fec:ts 	and 
• 

ences 	of the c:ase 	and 	I 	am also autbori.sed by the other 

eplicants to swear this 	ver:vfei,cetion on their 	beha1f.  

And sign an this 5 

I 

dy of April 

• . 	. 

• 

1 i qn ets.,ire 

it. 

OW 
xci4' 



- 	 - 

jn 

L 	Jt\ 	

DErARIMENT OF TELECOMMUN1CATONS 
OFrICE OF HE CHIEF GENERAL MANAGER, N.E. TELEOMcI 

SHILLONG - 7nni 

ko 

	

O;EC-41/nPIvrA/n 	- - 	
Dated at Shillong, the 25th Jan'99 

- 	I 	Announ III( lIt of i ( lIlt OJtlu Sno1ltl QuaIiI)Illg Suceiiing Tst for ry in to (l 	Ca(ll'( of T.T.A. (2oiI uctd Oft 901 J1111 1 99 

'the fi )hlOWing cand idat CS 
as mentioned below have beeii dcclarc(l qualified in tii Scc 	Quahifjn 	'I' 	(hr 'll'A which was COn(IUCIC(J 011 9 Jan'99, 

S pci lug mita ke if any be brought to the notice ilimiediately for ncccssaiy em 'eCliOji, 

(U,N.CIjyNI 
Assi t.Ceuernl lnhlaer(A(IiiIii), 

o/o the CU MT,N. E.CIIcIeShifloiig 
Copy Ibr inlbrniatjmi and necessary action to :- 

1 The A.DG(Dl), I)o!', New Dcliii - I. 
2, J1' 	

'1DM- SIiihlo/Ai7a\ylJAgIr(ThJJ n1pl1ai/1tanagaiiDiIipui. 
STc1c 	Civil Circle, Shi1lon, 

4, 'L'hie SI"!'- SliilIonpj1ti1i)).niIn1pii1i/lK 	)ill 5. !'he Pi'inctp 	C'! IC, I.aitunikiirali, Slullong, 
6, The ADT(JJ W)/ADI'(FStt)/ AD'I'(r), C,O,Shjill0118 

ASS It.!)! lectol ICJCCOLII( !xn rn), 

	

RAN E E/ 	
olo the CC MI', N, E,Circje,S!1 IIong. 



.A. 

2. 

IJ 

. 	.. 	. 

	

& Nu 	NUItR of ( hc ( Luflhl(hI(( 	 Roll No 	 Ruiitu ks . 	 • 

IlI)hLIlIIIRity 	 H 	() 

	

 2 	 NJj(;I/j IA/) 	Pn((l M IClftI JcI1)}III( 	
))/ 	 ' I  I famarbasuk I )'lldOl 	! L 	 " 03/ - do  

	

l 	 IStuJJh( t 	yI( IHhCII 	I 	 " 
-O'lI - do AIIid 	 - 	" 	L 

	

5 	I 	i Dk1ii, - 	
" -05/ - do -  

	

6 	1 H ik Chak 	Ly 	i 	
"-08/- do - 

 

	

/ 	)Iwimd JIhttJc
"-09/-do- 	" 	I 4 . / 	 r 	 do- 	" 

15 

	

) 	/ 	MIt1IJ71fI1dIjktt A-Jl 	j 	I 	/ 	"- 12/-do- 	" J 	(21 	c1R Igdja IKun 	I)L[) 	
( f) 	c 	

> 	"-13/ - do - 	 " 	O H 1i 	ntt I 41dp1iIIa 1KIiu1)uh 	
do- 	" 	II - Muismgh Sha1ong 

	 "-15/ - do - 	" 

	

11 	Clntai yuan Roy 
	 v "-16/-do 	cc  12 

	

14 	(7 
 ( Al wntoct R Muaw 

	

 
15. 	 / 	 "-1 7/ -do- 	" I • 	Ri Sa1 kar 	-• 	

/ ; 
 

	

If 	"-18/-do 	 • 

	

6 	 W(lp(tn K UULU Cit iki ivaf ly 	- 

	

 17, 	 "-20/ - do  
1 Natuin Singli 	

"-21/ - do- 

	

I 	I tijunlon Ronyncj 	
"-23/ - do - Abczii (Lotha) NguIlic 
 "-24/ - do - 	" 	

• IccIuJckIto Kcyho 	
"-28/ -do  

I,1kh7ll 

	

 
2, 	 "- 271 - do - 	

" 	
4 • 	2 	KCjd Kuitr 	

-29/-do- 	" 

	

23 	Pi hish ( l: ihotty 	 " 
"-30/-do- 

	

21, 	AK1h)lUIlbj Sitith 	
• 

	

 25 	 "-32/-do- 	" 	• 	
• 

AJouatn Moh( titha Snigli 	
"-34/-do - AIratot Sinh 
 " RK Sa 	 • "-35/-do- 	 : .naya:na Sinh 	

"-36/ - do - 	"' 	:. 3 N N Pìsah _)L, 	
OLcIo_ 

	

29 	NCn21igh Dollo 

	

 
30 	 "-51/ - do - 	 cc 

I)ul2iI I Itildti 	
"-54/-do - 	 4 

	

31 	I)ultj lkgu 	
"-57/-do- 	" 

	

32 	Sonlmd[7l ono\vdJ 	
"-58/ - do - 

• 	•• 



	

I. 	 t- 

r 	
(d ( ) iIUN 	LOt4S ' 	jL_L" 

ol 

fl 	 I L 	 i ft RAL tIAA(.L1 	.L 0  
TA 79-3001 

JtcintShil1ngthø,110O6.1999.  

To I ocnT., i; I.)i:*irict, t1inger 
ThH I't/ 1 inI /Anr1ztl i/Dtmapur/I tannar/AI zawl 

Subs 	 Tr:Lrn oF jl'lf,,jble . nfficials Ior z'ppointment 

V r i'ftIs TTC s .hive. been •rqueáed f 	al 1 tent 
Cl rd c for thebriv 	training Q In this 

<i ndi y rrcpare the Into r-3e- niority 1.nC eligible n5:, 	 Bodl for TTh tri iii ng at the earl iet 0Copy 
V h( 	t1L tflJ 	I.ft] 1 	 U ( n  t:hI 	nfTtc, t%fewl nccasary 

rr  

t 

\,- 

0/C) tim Chief Cnorai Manager, 

* 	* * * * 

- 



jj 	iH 	 1U1ILLflhI  

- 	

II-- _ __ 

.•. 	 1)fl'ARIMNT OF' TELECON1MUNI•CATIOS 

CUll F () NI R A I HAAGflR N C TCLLCObI CICL .SHILLONG 
7 9300i 

'/'!"UA/Pt-I/iO8. 	Dated ç Shil 	the 22 .06. 99 

11i 	(n e r (1 h14ngor, 
I 	1 c' c In 1)1 t 	C L, 	 I 

Slii 	g/T.rjDImi /Agrtr I A 'mápir/Itiigar/Aizawl 
-I 

gihi e 	cil 	for ,  pptntmeit 
(0 I'TA 	 I  

Kindly refOr t': Lh.8 offIce. loetcr of even 
n.irbtv dit'd 11 .06 1999 ,tn thiG conrtc?ct:iofl .1 am dirftcted to 
i nt.ni;1: r :i tj  Lht. Induction training of TTA td.1.i be held .. at. 
RTTCPnt:nn w{,26.O7.99.i.,t: o 	iigibLe 

 
44fjja1 	as per 

.I.nt:e. r-:c enio riL 	wquai ifii?d for TTA tatning may 
kindly hent :i. mmedi.atil.y to nibi e ui for taken necessary 
;cL1 on 	r: thI 	?nd. 

h 	T!1V hc r reti t:cI 	1st U rgkinL 

7 

.2'. 

'çJ \ 

ri 
Asst:t.Director Tel orn(Estt 

0/0 the Chief. General :anaer,  
N,E4Te1.ccorn Circ.leShil1oi. 

ISO 
/ // Il/I 	/L// 

' 
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At 

I 	 Di M]U Ml N 01 U l (0MMllNR 4 I 'N 

11W ( Ni 1A M ANA( l P ii IFCOM Di PU 1 

1 :$ 	. 	 I I,'\'1It) ,\'I' 	t Iii .1 	'II 1U I nh 	101iS'.1' 199) 

in pwimmims or A(irAltoIt 	0110 or tiI 	Ci;i'fG.'iierui T\1 oiinv,vr, 

tliIl(flhIt OI(tt 110. I'ctL-1 K'1tI'I'Af1'n/I I R j)S. 2') o1-I99 . tb 	I 	Il)WiI)I oITICIOIR Ore 

h'i hy iI:wtI w.('.i 27-0i- I 99) IF/Nj 	V Iii ditctoj; to rporl to t'rinii'til M 

N(U'i(. KiIv ii, Nollill. \WOI( 	llQ1I 	OI 	l.ttCII(IiJlU tI11110111 (IIP' tir i)i.'pminIvIItflI 

:recFIIitR ot' '1'toet)ni '1'CIuIIV1II Al irt;i;i$ 	in '! 	i 	liR.H 	WIIUilIII 	 ItOflUoll, 

w1ii1i will '.'o:iii;tvo fiwii 3O-U3- 1999 iir I IJj ('iij wekr,. 

'I'RANSM i;:I' )N: 

I . Sri Al fl'rd J ituu. F/S 

2. Sri, uui it Sorkor 

Sri. Ro 'ti un KI1ol1c1 1Ifl. 1 

4 	Si;. E'. Woll iii.  

.36. 1J.1,J.Vllf(iO1I. 'lecli 
Sri. K.Sviom Ii ('Ii. 1'ecii 

Uhltimoi ROY, Tech 

SvvrFCflJth(;: 

2. Sri. ;i. MR,N1 1ikiw. 'i'ech 	iS 

- ti, %,1to SJII,L',II 	lttL>oiig 	IO(JI 

thj. ARM nj:;w , 
Sri. K; ut toil .15 1iit I wli;i;j e, '1 'oct; 

CJLRoy , Teth 
S1ut.l,,.1.. I 0111)111 I , Tuch 

Sri, .M . I'; ituriinthlci 

10, Sri. RK.J)ot , Thcli 

JlRIer 	i.' 11 	Si I 
ih;tjei' si )l'UiI.'( IRA 

jll 	I)1j.4I\VIf'1i 
Under 1)I( i oUjfSJl 

1311(101 [)i'[ i- I (lUh/SI 1 

Uitk'r 1)1 I I- 1(11 )/S1I 

J;ider 1)Ul i'- I (YUJU I 

l.Jii(lei )1.jii ttiij/SI.t 

.U(I('I' 1)I[l- 1 	iji;ii 

lIjitI'I 	)I'j 	't't'" ,IlU,'(h o li , 'oi/i I 

I,11141¼)l 	I 

)jj 1"- 1 O1 j/,)l I 

Utnier Si)l( I'flhIIk/St i 

(J;uler S11/SJJ 
Uutler 1)t( I- I 
linde;' 1)IT R- 1(113 j/51 I 
Unite;' 51)011 cei;liid/SJ I 

cvet:v 'I'//\ R.t WA fAx the HtIlO nov ho ppl ivd t; reln; ed 

AM 101 
S I 111 .L( )N( 1. 

Copy to.: 

I, 'ilie i\( 	,\tltioij , ')ic:• f)IIII( 	(:liiCl'(;;'ol ;I N4ner N.J( 	:;to 	I 1io;: for 

With 101 i'toltcc' to hut toIlet' it c1 'Ii IIIO' •C. 

2. l)i 	i't i;U'i1'0 , p(5(.13'I'i'( , K.uIViiiii, Niuiliti, VotI I h;iiil ln iofliiti;t;Iiot% & I1Ove; 1 11 wy 

nvt Ii)ti. 
3, 'the Si', /\( 	AR' i'j/ ()Ilice nUll'" ('iM'1't),Mo;iI:IlUytt, Sltilioiig 

i II) 13. Di:IE wflJ,SIL/SDIWI'iWNK/Sl)OJi ()/SD.I:I CA1hIA 
Ttj1,\1/SDJi'1i iii/S1'1'IL''I(> j/SII/Dld N4!\V I 'P11 I)E 

- 	 ii 	I 	tiitt i 	' 	t1 ,.i 	1 ii 

, 1Ll')'l" •''t')''''Tl '('. 

Ij AIiltii 
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Ehri H.rt:: Ck rb':.:' ty 	. 0.. 

VEF:iUS 

LI ii i C,  fl• C' f 	3. n ci i 2. 	C r 

IN THE r1( ri E: L 

An e,dditic'nal rejoinder h i gh I i c1h -t i ng cert2ifl faCtual 	a.pe_t 

I 	 I hL? n 1,31 I •$ 	r 

MOST FE5FEC;TF'JLLY SHEWJJiL: 

1 	Tht 1h 	app1 i cants above named being aQcr ievei h' thg 

cii 	the 	tp:'rd€Iit5 	in 	not 	al lwin 	ih2ift 	to 	 iii 2ii1 

eening 	test 	for 	the 	post 	of 	Jur.ic'r 	1echnic1 	Iii 1 1 c(? r•  

scheduled 	t':i 	be 	held on 	 q 	a 	ci i r& ": t , 

i 	pi&.i2nt 	to 	a! 	%j 	thiii 	,4p)I:k . 	...Lin 	 •'tii.t 	'..''' ,'i 	it 

f';r  
U, 	c'X.ct 	0t\ (\ rj 

1tc.r 	th. 	'sai:I 	 '14 	i::'rt.iii 	1J 	. 	penii i'4 	(JJ.1'1.'..' 

ti; 	'nU1e 	•[• 	ibUtL4i 	iuJ 	the 	ri 	1..'.iiJnt 	I a -v e 	1).Lct'J 	Lhu.1 r 

by 	'111 i.nq 	'jritteri 	statement 	The 	p'i :i.carits iiiepi LY  

filed 	a 	c. 	t..i1ed 	rejoinder. 	 -- - 

itt 	th 	pp1.icrits 	have 	c':'ine 	 all 	Cirii' 	• d1. 	.ti 	•. 

1,u(?d 	b,' 	t h e 	C:iei 	I. 	rera:t. 	t1ti.:..:er  

I.)itI;'j 	)i 	e:1;cr 	 (.1 	.i 	.,Il..:I4:.l 	1:tI.'H, 	• )'.l 	lit 

.i. ,.. 	....- 	.-• 	. 
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. f. 	 - 

/ 

/ 

hi, h1 I qht i nq thb fact Uhat:the pr esent app! I cants are not i 
ri 

a reards sending thefl to TT' trainjnq at a later ,date. - 

In the s.i. rJ letter the Chief cerierai Nai'iaer also r:'Ie a 	r equet 
for 	Lin;) Jra1 Lfl of 	thpy cases relavir,i1 the • iL Off 

—labling 1, hin 1 	tpp( 	I ii t I r said e xami nat ion.  

copy of the said order dated 21.12.95 ,  in annexed 

herewith and marked, as rrure-Rj'-1 

3. 	That the appi I cants beg to s ta te iiat t he en i r 	c'.,;uiir':ive sy 

raised in the UA and the pica taken by t h e respi: ent, n thxr 

writ ten sta Lenient can easily be ad,judi cated upon by the !-'on' hie 

Tribunal takinq into cc:nsjderatjrn the aft' esaid let ter dated 

The appiicanj; 	crave leave of this Honb1e Tribunal to 

advance more grounds at the time of hearinq of this case with a 

furL-  hr 	prayci- 	to 	allow 	them 	to 	produce 	'further 

documentstcommunications in supDort of thai r claiit at Lhe time ct 

hearjnc of the case, 

4. That the appi icants beq to state that the respondents insp:i te 

:1 havinq power of relaxaticin have acted arbitrarily. On the 

other hand admittjnq the administrative lapses, the resrIclndentH 

row 	
cnrio'L approbate and reprc.bat;e (:Ieflyjrug the ieni t;intate 	Ujalm 

of the applicant. 

in 	view 	of the a'(c'resajrJ facts and subsequent 

development/discovery has recesitated l'ilinq of this 	instant 

ii 
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4 	Ado 

/ 
dditiona1 re.joinder.  

in 	the premises aforewa,id 	.1. 

most 	respectfully prayed 	th t Ytt 

Wc'ul d 	acioufly be 	p1eed. to 	trt 	the 

-. instant 	additic'ni rej':'indr 	as a prt of 	the 

wyoAnd /c'r- be pleased to py, any 	fLr'ther 	._ 

order/6rders as may be ced f i 1. 	end 

Jnd for this act of kindness the applicant 	as 	in 	dL,' 	1 

ever pry.  

7 	t• - 
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VERlFI':;TiuN 

I , Shr I Hi rek c:aI<re.bcti.ty son of i ate J .t:J'L:hakraborty 

aged about 51 y e a r s- 'at present work i nq as Te1e'::um cal 

'Ast t (TTA ) under the r'spondenI; N':' 2 do hereby sc'lemnl y a it I rm 

and verify that the statements made in 

parairaphs 	 are true ti.:' my 

.knowledQe and those made in paragraphs.  

are also true to my legal advice an ci the rest are my ii.in,ble 

submission before the Honble 1ribunai I have riot; SupprebEd any 

material facts of the cases 

I am one of the appi j':ant: (applicant Nc' l) cii 	the 

instant application and as such well acquainted with the . facts 

and circumstan':es of the case and I am ais':' autcirised by j. e 

other 56 applicants to swear this ver it icatic'ri on their behal f 

And I sinn on this tft' Veri f icai':'n on t h i s the 	rd 

1day of February 21 

bigriature. 

V. 	 . 	 I 	 - • 	4 	•}t • 	I 

Avoat- 
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S 	- 

D.O-.No.Rectt-46/Trg/pt . jV 
Dated Sht11ong,tp 21-12-99 

Dear Shi- 1 Khann, 

This is raqrdtng holding of the second qualifying 
screening test for prorwtion to the pst of JTO against 
35% quota, on 8.1.2000. Applications have been called 

for 

	

• 	 from all eligible 8taff ( (Pia, 	ands TTAa) as on 3.1,8.gg. 

In this connection t would like to drawycur kind attantion to the 	 in N.C.TeIeCOmC.IrrLO we have a 

	

• 	
number. of cnd1dates who have been seinctéd as TTAs In the 
examinatIon held on 9.1.99 and result declared on 21.1.99. 

•  le to unavojdabl, we were riot able to séd them 
for TrAS training lmnnèdtateiy. However, they were deptd 
for training aubz3eqtiently and completed the same on 
5,11.99. As a result of deputing themfor 'i'TA3 training at 
iiaer date they are unable to sitfor. the JTOs screening 

• test to be 
held on 8..l.2Ooo to no.fault of thelr5. The 

• Staff and TelecO6 .Fedtj05 have represented 
I 
that they 

be allowed to nit for the J1\)a 5creening test as they have 
• completed their training arid they are eligible for regular 

TrAs with effect from the date of completion, of training 
j •• 
	.reladnq the cut off thte 31.8.99. 	 . 	• 

• 	/ 	You are, therefore,qtJ9std to kindly eamtne the case 
/ and permit. reIatjon of the cut off date so that. alt the 

TrA in N.E.Cjrcte are able to alt for the J'1Js tstto be ( hold on 8.1.2000. 

WiI:hreqrds, 

J You 	tncerely, 

Shri fl.Klienna, 
Dy Director (Jeneral •(Trg) 	. 
Sanchar Bhawan,20 Ashoka Road, 

	

-_• 	 New bUi1-ilO 001 

1 	1 	;i T1111119 

L)  

.1 
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IN THE (:ENTRAL. () DN INII. GTRATXVE TRIBUN•L 

GUWAHAT I  BENCH 

ii P t4o 	 /2ø 1 

In 
C) A No 

Sri CL L:t'akreboort.y 

—vs 

Union of India & Urs 

An 	add t i onal 	statement 	of 	fec t 

hpni. iqlitnc certain vactual aspect of 

the matter. 

The above pet i tic?n on L:ahal f of the peti t:(onar above named 

1 	That 	the 	app I icante bein g 	aqcjriaved by the act ion on 	the 

ert 	of 	the 	responc:ient:e in 	not.% 	:tc - :ir"g them to appear in 	the 

exanination rely 2nd Screening test for the poet of J TtJ 	were 

ccrstre i ned 	to 	move 	the Hon h I a Tribunal by way of 	f ± i ing 	the 

aforesaid 0 A 	T lie 	respond ants have 	I ±1 ad thai r wr I t.t an 	eta t amen t 

in 	the 	aforesaId O .A.  

2. 	That the reendents have c,;cjrtrovarted the statement of 

ecpi icants mainly on the po1nts that they were not in the caor'e 

of TTA ( Feeder cadre of JTO) as on 31 E)99 and they have not 

completed the requrred i years of qualifying servIce 

3 	That so far as the let c:ontentions of the respondents are 

22 
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I. 

0 
I 

c::(rred, recardinç cut off date of 31 G99 the applicants have 

a:rady ru-de su'f'1ici.1!t submission in the RejDinder as we 	I 	as in 

the dd1 Fjninder to the said CiA 

The eppl :icavt 	for the seke of brev :1 t:y becs 1:o r:'Iy on the  

si. d stat emen to made in th e re oi nder as we :i :t 	. rejoinder .  

That 	as 	ieerc,Js. 	the 6 	yers 	qi.aIiyirq 	ser'v:Lce 	is 

cabcerned the metter is subjudice befc:re the vary ous Benc--ies of 

the Hon 'bi a Tribunal Now durine the course of hearinc the 

ra;ponden ta have produced a copy of the Judnmen t passed by the 

flo 'ble Principal Bench of this Hon'ble Tribunal. The ape licanta. 

beg to state that even after pea :i:p of the said lu dprnent cases 

hae been fi I ad by numbers of employees like that of the :::resent 

LapI:i cents before the various benches o 'fthir; Hon 'bla Tribunal 

whch are pendinp disposal before the sama 

15 	That the apeli cents bep to state in - 	t::irc]e parsons 

tuated like that of the p raser tape tic ants. have been sent for 

,tri ninn however with an undartak inn that they will claim the 

prrnot1nn tcJTU' in accordancaw with senior:ity and on the 

vai. labi litv of vacancies. The applicants could come to know that  

'ha Respondents have relaxed the recruitment Rules in their case. 

1h present ann 1 i c: en ta: also p  rays for the aim : 1 an treatment: 'F ron 

hts Hon 'bla 'iribunel 

That as stated earlier that the applicants has pot the Last 

::h lnc a to app ear in these i d ax em in at ion in vi ew of ennounc amen 

.f Ne!j Recrui tment hul a of ' 99. The app Ii cant a 'Furthc: r state teat 

I top a t.h an the re are 73 V ac eec: i as are in ax i t a nc a out OT wh :t 

ø vecenc:ies have been el lotted to the 4 dvinc: cadras 	Presently 

Ph6 Respondents have initiated process for 1± ii np up the rest 



G~ 

v;:anc.i es from aonnat the ir 	it will be pert I entto mention 

here aicit 53 TTAs 51 "iTi 's came to the said c: adre elon: with 

the applicant i e after the c t.off date of i E3 99. 1 t is also 

pert innt to mention here that out of them only to persons have 

compi eted 6 years of serv ice as TTA. in case of aforesaid 51 

TTr stha Resnondents shave relaxed the Racruitrna:it qules and the 

app icants also prayed for the smi lar di ract ion. The Respondents 

have a press their he in 1 esness in absence of any order from this 

Hon ble Tr:ibunel 

7 'That the 	app i icar te; 	in view of 	the 	aforesaid subsequent 

development occ:urred 	dur inc. the pendency 	of 	the c: ase 	have 

prefarreo this 	Miscai,leneous Petition bigh1içhtinc: the 	CV2ntC 

wi to a 	further prayer to treat the same as a nart of the U A. 

8 	That this pet;ition has been filed bone 'fida and to secure 

ends cf justice. 

in the 	premises 	aforesaid it 	is most 

respectful 1/ prayed that Your Lordsh ipa would 

crac: I osly be p leased to pass necessary order/ 

orde s 	treat. inca 	the same 	to be 	a pert oft he 

I d 0 A end 'or p ass an ysuch order/orders as 

imey be 	ci earned 	t I t 	and 	p r'op a r 

24 
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hri 	Hi rak 	(:hakraborty, 	son of 	:i ate 	KC,  

ed about 52. 	ye aro at 	re•s en t 	work i nq 	as 	I e I ecorn 	ieohn Ic: a It 

AM TT 	) node r the resoondent No 2 	do hereby so 1 emo lv 	aff :1. rm 

and verify that 	the p ytt 	nacir 	in paragraphs *  

are true to my knowledge 	and 	those 

made in paragraphs are also true to 	my 

1 eca 1 	ad vi. c: e 	an 	ci 	the rt are my rumb I a submission 	before 	the 

Hon bia Tribunal 	I have not suppressed any material 	facts of 	the 

caso.  

I 	am one of the 	appi ic::ant 	(applicant. 	No 	10) 	01 	the 	in 

stan t 	app 11 cat. ion 	and as such well 	ac:qua tinted wi th 	tho 	fac: ta 	and 

ci. rumst;ances of the case and 	I 	am also authc.r 	sad by the 	other 

56 apr 1 :icants to swear this earl f cation on their hlf, 

And 	I sign on 	this the Verification on 	thIE 	the 	13re 

day of iiarc:h 2001 

p 
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Th' Chi eC Gcneral ing (2elecotfl) B1Tj) 

Ci.)ClOo 	
H 

S . 1 iOn j , Ncghai ay 

er dateR 1532001 passed 

in
O; 

 OZ\ iiOo 143/2000 by the 	b:1e ribUM10 

pith d.e do ron Idlid ce fl1d profou13Ubm5i0 
- .. 

I. bog tO 
1T the few fdioWiflg i.in 	..UL 

zrnd necessarY aCtiofl0. 

iaining pomi5Si0 to appear tn the 

jtiC'fl i0e0 
2nd ScreefliflY Test scheduled to 

be hold cm 294'2OOO whiCh was denied to ixS 

oro cmstrOJ. nod tornoVe the i1on ble Tribunal 

by way 	
:ii inç,j O.r lb :14.3/2000 before CAT/GUY 

The HonhlO CAT/GUY was pleased to d1rpCn3 
of the 

said OA ditcctiflg you to consider o:r case iwok:LflcJ 

rule for r3iXati011 
,as ha been invoked In oLbor 

ooso (c:y enc1Osd which Will speak ito1f) 

In that. view at 	the rter I 

flcSLiy rO(UCC yC to itpiflCflt the said 

judcjetreflt and ordW' at the carlieG 

Datcd shiliong 

12th Apils 2001 

Yours faithfUliY 

t) 	) 

\ 
ç) \ 

VAJO 
A £• 



ANNE XURE 
." 

CENTRAL ADMINISTRATiVE TRI!3ur1A14, GW!AHATI flNCIL. 

Original Application No. 143 of 2000. 

Date of Order : This the 15th Day of March 2001. 

The Hon hle 11r Justice D.N.Cbowdhury,ViceChiirman. 

The FJon'ble 'fr 1K.].5harm, /Adrninjstratjve nember. 

ShrJ. Mans.ingh Shabeng, 
Shrj Masha Ranjan Malakar, 
ShriEnblafflaru -Ielsen Passah, 
Shri Mitclial Rharmalki. 
Shri. A.R.11ajaw, 
Shri Hamar Easuk Lyngdoh, 
Shri l3ibhisan Roy, 

S. Shrj Kristophar Sylemlich, 
9'. Shri, Francies Wahlang, 
10. 9hri Hirak Chakrahorty. 

By Advocate Shri S.Sarma, 

.Appl.ic ants 

Versus - 

Unionof India 
represented by the Secretary to the Govt. 
of India. Department of T icc orurnunic ation, 
Sax-ichar Bhawan, New Delhi. 
The ChIef General Manager(Teiecom), 
N.J.Circlé, 
Shillong,Meghalaya,. 	 . . . Respondents. 

By ri A.Deb Roy, Sr.CC.S,c. 

ORDER 

CHCWDIIURYJ.. (vC 

The scope of promotional 

.Te lecom .Technjc a i As sls cant. (TT, 
Junior Telecom Officer (JTC for 

in this application by these 10 

circujnstanee. 

avenue from the post of 

for short) to the post of 

short) is the question raised 

applicants in the following 

2. 	All the applicants are presently working as 'IA and 

posted at various places of North East Circle under respondent 

No.2. They claim that since they are duly qualified and 
for 

eiigi.bleLpromotion quota of JTO under 35% quota their cases 

were required t be con:Ldered • on the other hand In a most 

contd . .2 

VA 
Advocat& 
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illegal,: fashion the respOndents refused permission to the 

applicants for second screening test schethiled to be held 

on 29.4.2000 and failing to get appropriate remedy moved, 

this Tribunal for a direction to appear in the second 

screening test for promotion to the post of JTO with 

further direction to send these applicants for training 

after successful completion of the said training to promote 

them to thepost of JTO witil all consequential service 

benefits. 

3.. 	The respondents streneously opposed this application 

and stated in the written statement that they took all the 

necessary steps for filling up the post of JTO as per the 

Recruitment Rules f or departmental quota of JT for the 

year I995,-1996, 1997 and 1998. It was also mentioned that 

TTAS would be eligible to. appear in 15% competitive quota 

of the JTO vacancies for the year 1995.. However, they were'1 

not H eligible in the years 1996. 1997 and 1998 as ptr 
haveLbeen 

the JTO Recruitment Rules 1996. The TTAS woull :.. eligible 

to appear in 35% qualifyIng screening quota of the JTO 

for the year 1996, 1997 and 1998 provided they had completed 

6 years of regular service as TrA. Since these applicants 

did not fulfil the requirements of the Rules naturally 

they were not called for the sedond;scrceniflg test. However, 

as per the order Of the Tribunal these applicants were 

allowd o appear in the second screening test. 

4 	A on today those 10 applicantS alongwith others 

were sent for the screening tst • The result of the screening 

test is also declared. !1r Sarmaplearned coursel for the 

applicants submitted that since the applicants were screened 

by now in view of the peculiar situation those applicants 

are roquire(1 to be sent fox: ttJ.ncj to the OXtOrlt of 

contd • .3 



vacancies available on 35% quoa if necessary by relaxation 

of the tJ' , ;z.ru1.. Mr A.Deb Roy, learned r.C.G.S.0 for 

the repondents stated that the question of sending these 

applicants even for screening cUd not arise since they did 

not fulfil the requirements sot out inthe RecruItment 1]o5. 

As par the Recruitment Rules called as Junior Telecom Officers 

Recruitmeht Rules 1996 50% posts should be filled up by direct 

rocruiirnent and 50% by proiuotion.rom the promotional quota 

of 50%,  15% postS are to be filled up by promotion of depart-

mental candidates through a competitive examination and 35% 

by promotion/transfer of Transmission Assistants/;'iireless 

Operat,os/Auto Exchange Ass istants/phone Inpectors/Te ico. 

Techn,ial Assistants. For 35% promotion quota as pr eligibi lity 

condition such persons are to possess High School/matriculation 

examination and have completed 6 years of regular service 

through a qualifying screening test, unless they have already 

passed the test. Those rules are' subsequently replaced by 

the JunIor Telecom Officers Recruitment Rules 1999. As per 1999 

Rules the post of JTOs are to be filled up, 509 by direct 

recruitment and 50% by promotion through limited, departmental 

competitive examination from amongst the phone Inspectors, 

Auto Exchange Assistants, 'cureless Operatthrs, Transmission 

Assistants, Telecom TechnIcal 1ssistants and Sr • Telecom Office 

Assistants those who possessing the following quifications 

'(i) £3achelore of Engineering in Telecom/Eiectronics/ 
Computer Engineering/Radio Engg/Electrical 
Engg. or equivalent 

or 
1achelore of Science With physics and Chemistry 

or 
3 years' Diploma in Electronics/Radio/Computer 
Engg ./Instrusnent .Techriolqy/Te1ecom .,and. 

10 years regular service in posts in Group 'C' 

The 1999 Rules canie into force on and from 1.9.1999. Since 
vacancies 

the post of .rro as e-luded pertains totho 	those existed 

prior to the now rule came into force • the 1996 rules would 

contd . .4 
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/ 
be fully operative with regard to the posts those were 

available prior to 1a9.,1999 as per 1996 rules. The requirement 

for promotion as mentioned earlier wJ.liacrue after completion 

of 6 years of regular servico through a qualifying screening 

test. The applicants by virtue of the order oftho Tribunal 

were allowed to sit in the screening test and attaincthejr 

qualification but nonetheless these applicants cannot be 
considered for promotion since they apo yet to fulfil the 

I-I 
requirements of 6 years of regular service. At this stage 

Mr Sarm, learned counsel for the applicants suinittod that 

though rules put the rigour of 6 years experience the 

same rule also conferred the power on the Central Government 

to relax the requirement in case of similarly-  sItuated 

persons. more , so in view of the fact th.t their promotional 

avenue will foreevor be closed iatJ.w of the new rules. 
I ,  

Rule 7 of the Rules no doubt provides the discretion on 

the central Government to relax any of the provisions of 

these rules with respect to any clause or category of person 0  

i it is of the opinion that it is necessary or expedient 

so to do • it may,, by order for reasons to be recorded in 

writing, As luded it is a discretionary power and that 

power is to be exercised by the Central Government. lawfully. 

The power of relaxation can be used only to attain the ends 

of justice. Arbitrary,exercise of the power is to be avoided. 

The djscretjo-i is conferred on a high auth9rity like Govern.. 

ment of India to extentuate and/or allay the hardship on 

some mitigating situation. The rules are made to provide 

justice and avOid injustice. Rule 7 as mentioned earlier 

preserves the power of the Government to relax the rule. 

AS observed by the Supreme Court in J.C.Yadav vs. State 

of Haryana reported in '(1990) 2 SCC 189, adhered by the 

cox-itd..5 
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Supreme Court in Sandeep Kar Sharma 
vs. State of punjab 

& others, reported in (1997) 10 C 298  such rule muat be 

construed liberally 
to attain the course of justice. Of 

courSe arbitrary exercise of such power.mustbe guarded 

struction j likely tdenY benefit 
against. But a narrow con  

tO the really eserviñg c8sés. The rule of relaxation must 

get a pragmatic construction so as to achieve 
I 

df1ectlVe 

implementation of a good policy of the Government. 

5* 	
on overall consideration of the matter we are of the 

opiniOn that the ends of justice will be met if a direction 

is given to the repotidents to examine the matter 
afresh in 

the light of the ohserVat0fl made above and the Rule 7 of 

the Rules stated above and take appropriate s.epS as per 

law. It is made clear that if the respondents at all invoRe 

RUle 7 in that case the said relaxatOfl shall not only be 

confined to these 10 applicants alone and it will made 

applicable to all persons similarly situated. 

The appliCStiOfl is accordingly d-ispo8ed of to the 

extent indicated. Thêr8 shall, however, be no order as to 

costs. 
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To 	 kNNEXURE J 

1 	Tb 	)P( 	 ' 	
.-;I•_ 

42. 	rhe ç;hf CJcrita1 Mariaer 

• 	 partnent; of Tcom. 	' 	• ' 	 .. 	 ' 

N,E. Circle, Shil.1ang 

0 

• 	 With due d6ferenre and profoun.d submi ssion we beg 

'tO state 'few foilc,g 	linefl. before •>.our honour for kind. 

conjdet'atjon'and. n eary action t'hirof, 

1 	 ihat c1ininq permz 46si 'o ajpear in the second 

rinçJ 't''•t c:hdu1'eci th hh e.l:d n 242OØØ" we moved 

the Hon 'ble Cetr1 'Admj 	tt 	Tribnà1 	Qui*ahati, by 

way of ?ilir, OA143/200. In the td OA, the Hon'ble 

Tr'ihunal was pleased to 'direct the respthdents to re--examine 

the matter lnvokthq Rte 7 (Relation clause) of the 

Re c r.t i m en t flu I e 

2. 	 That tie have now rec'é'ivd the 'fore4aid ot'd.Qr 

d a t ed ,  239.2øEUy Which it has been intimated to u 	that 

the matter '1has been considered by DOT in terms of the 

•iudçement • dated 1932001. However, nothinq other than 

23. 9 2001 has 'been cornmunicat;ed to us, Apparently, from • the 

order datvd 20.9,2001 it iq clear that there must be nmme' 

orscjhr rom) it our case,  but  the said order has 
'7 _4 •' - 

• 	not h P e 	avaiiah1e to..us. In abnce of te aforesaid 

20 

-Cr)-7~ 	 t t i 

ul

-- 	 * 



t
order now it became diffjujt for us to know the reason for 
such rejection. 

In that view of the matter, t.i,,  ernetIy request 

yotr honour to furrUh a copy Of the order paed by DOT 

pursuant to which the order dated 2Eh9200 has been paed 

• 	 at the ear1tet 

Thanking you. 

to ee' 6u'cy ALc5j 	(Th ,/ 
L 

ri 	 /7 Siricre1y Your 

oc~3 

elf 
- 

F 	 p 



No. Rectt.46/Trg /P/Cf 

ii(i1 IIJ3 	II th 
(,\ 	n• 

( t ci 4IF hQ 	L1 ( 
1OEki (.'t1e, S hIllong •793 

Dttocl at 3h1iinrj, tho jUt  F ebruary., 02 

I. 

- 	Shri 1-lirak Chakra.boity 	 .: •J 	

0 

Office 01 tJi( (..e:ijcrnl 	'cr 
'rr--i- 	]trir'i 	,lc., 

, 	 AC. 	 . 

3u ft 	Noi -i.:cI ,t cl oiilcu/ lcttcr No, 3. I 9/2) )O••- N( ( 1/ ENd 	 S  
Osi ted 23-07-200 I by n p;In t h i OA No, I "1 3/200() 

11iiclütcd I.)lCWic hod 1:L 	0 IY ol I.,irtiic:iil ot 'I'(;JcCOltl Nw I.;clhI Icttr 
No, 3- 1 22/2000-NCG/ SNO dated 23-07-200 1 for you r ii ito: 1iiU0L1, 

Enclo: as above  
---_...-- 	(G:Nc irerT 

Aui1l., Gciiei'al MantRcr (A) 
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NO 3-i2/2000-NC(/E:NG 	 ( 
GovernineriL of 'India  

Deparment: of Tel,ecotuuiunicaL ions 	 (' 
Saiichar Dhawn, 70 1\ohoka 11oc1, New D]hj 'l/4 

	

, 	 t • 	', 
I)i.L0c1 J<)3 01 

(1hi.i1 	(:111ii:1IJ. 	Ntfnt?JtL, 
/ L'1oiL.nnL CLi:ci., 

	

Shiiionj - 793001. 	 t 

SUbJCCL OA No 	3/2000 filed by Sun I1r tk C I ~a* k r a b o r t y, 
TTh & Ohers, Vs. UOI.beforet1e Hon':ble CAT, 
Guwahi Bench. 	 •• 

In 	corn:i In 	w L.t'i' 	t.hr 	J1Jcjecnnr. •' c.tv.tn 	TLr 
j1o,143/2OQ0 	pn. 1 0 1 , 2001. 	t4-i 	muLLsrhjbcn

Lh 	
rjoin.cIi•rec3 

rcoh in 	ci light of obr4'r vrit Oflrt mLdi I r 	' j 'udgriuirW', 

IL hw b n obii V d LIIdL 110 1 Ui LhL 	vrkcanc Len 	u 

40"availahle and, rendering more' prriono e3.igiblc re].xinyJ 

provioionr of F5Rri would.noL fYrVC any uoeJul PUrpp3 	( 

	

rurLhcr, such rc3axatlono, ii given, W A. 	be in iiour\ 

\ of those officials who hve 'not completed six  years of ' 

oer.vico an TT)\ I  and it.'wil.bo acjaiiist, I 	rost of those 
 

1J1TO sro 	o fii o]ig1bo lF3 per piovicionri of RRa 	guch / 
a>'nLl on wN 	be volnt le of pr11C'ipl c 	of NLuil 

Jitnl I 	
I 

IL 	beii ciccidcd not L. o V C vokn 1(ui 	nd ro Lux ltHu 

due to above i 	oon 	11ie ppl cnLo bo int' oined 	c cord- 

lncjl.y 	 ) 
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BIJARAI SANCIIAR 	 NIGAM LLMIILI) 

(A Government of India Enterprise) 
OFFICE OF' THE GENERAL MANAGER TELECOM DISTRICT 

M EGHALAYA SIHLLONG - 793001 

No: E-2/Appointment/89 	 Dated at Shillong, the 45  l'ebruaiy 2002 

In pursua nce of CGMI Shillong's letter No: STI3-I/J'lO Trg-Pdtg/IV dated 25-02-2002, the 
IoIiowng oflicial; on completion of J10 l'hatjn 11 training are posted in the unisnoted against 
their nanics: - 

(-I 
} 

SI N;iines - l'ostcd as JTO ConLroll hig  Station of postinj 

i Sanjib KSl3ordoloi OCB DE (OCB) 	- Shillong 

2 KurnarGurung UnderSDOP Rynjeh DE(Externa]) Shillorig 

"3 Amit Dos E1013/RLU DE(E1013) -- Shillong 

4 Dipak Kurnar Das Under SDOP (East) DE (External) Shillon& 

Ahined lJnd_SDO(0) Jowni DE(OJJowal Khlielir.iut 

6 PradeepRoy Under SDOP Tura DE (0) Tura Tura 

.1 

8 

Georgpg 

Subhashish Dhar 

Under SDE (Inafti) I 

Under SDOT Shillong 

DETMicc_ 

DE (0)Shil  

Shillong 

Cherrapunjee 

ftA._Kharl Under SDOT NongstnJDE (0) Shifloi Moirnn 

The above officials have reported for duty under GMTD Shillong on the F/N of 04-03-2002. 
NOTE: 

F 	For official at SL No 1- Sun i S.K.S. liordolol it; deputed to Puihari for VII' works for 
a period of 2 (two) months. After his deputation he will join back his regular place of 
posting 

II. 	For official at SL No 7- Shri G . A. Wahiang is deputed to Jowni tor Cable/ VPT works 	- 

for a period of 1 (one) month. After his deputation he will join back his regular place 
of posting, 

	

b. 	k0 

L 4 ) v 	cte~ e' dOU.A. 	 Deputy Genera Manager 
O/o GMTD Shillong 

Copy to: 
 COMI NE I Circle, Sl-iillong 
 Dli (C)) lurs/ Jowai/ Sliillong 	- 

 DE (Tx Mtce & Instn)/ (E>t( ,.rnal/E10I3/0C13)Shillong 
 51)0! Ghilion;/Nodoin 
 SDOP (l'.ynjah/lnatn I/East) Shullong l)tite of Joining of the concerned 

 SDO1 Turn officials may please be intimated 

 SDE (Grr) Jowai to all concerned. 
S. S!)l 	(North) lulbori 

9. Sr AO (Cat;h) O/o OMID Shillong 
\)0 Officials concerned 

 Personal files - 

 E-2/ l'romotion file 
 E-2/T&l' file 

H. Stement File 
-- 

,v  
I.) 	

\) 

- (Ad in Ii ii;ttiCn) - 

0 o GMlL) Shillong 

- 	 -- 	 -I: 
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( idtUJ, Ai)N J. N i :i KAJI V 	'1 I 1J UNih 	C tJWAI A'i 1 1INCH. 

Original Applicetion No. 	102 of 2002. 

Dtte of Order : This the 0th dy of NOviube i:, 2002. 

TlIh IiON 1 13111 MR. JU'iIc.K D, N. CIi0wuiujjy VICE (l'fiNMAU, 
PILP NON' NLN MR. i:,. K. :.;IIARNA D  ADjj;w.lLjT :AfivE MU4JK 

:3rit. 	ilising bIinbincj, 
Sri Masha Ranjan Malakar. 

:3. Sr;11 b1 	nCj son Passah, 
Srj Mitchj Kharrnrlkl. 
Sri A.R.Maja1. 

------5-v. Sri Hainar Basuk Lyngdoh. 
7 	Sri 3ihhi3an Roy. 
8, Sri Kr.intopIt- Syjc1 ioi-x, 
9. Sir Franci 	Wahiax-ig. 
10, Sri Hirak Chakrahorty, 

 
by 	vocatO Mr. 3,IC, Sharina, M 	S.Sarnia Mr. U.K. Natr, 

Mu. U.Da 

1. 	 3,.- 

Union of India, 

Represented by the Secretary to the Govt. Of India 
Ministry of ComLuunjcation, 
Dejartment Of Tel ecoInniunicat ion, 
Sanchar J3hawan, New Delhi. 

'l'ho C tel - 	- aJ. Ildn,er, (le1cic) 
N.h.. Circi 
Shil long N eghal a ya 

Sri kurnar Gurunq, Lrro,, 
In the office of the SDOP, Ryrijah under 
DE (Extrnal) 	h.tl1onq. 

4 Sri Am it Dt • JTO 
in the OJf.je of L11O 1)5 
Under sor (hast). 

5.. Md.. Mayuruddjng Abmed, JTO, 
In the office of the SDO(G) Jo',•jaj. 
under DE(o) Jowai, KhJ,iehrjat, 
Meghalaya. 

Sri Pradeep Kr. Roy, JTO 
Irtho office of the ShOP Tura 
under UE( 0) Tura • Tura, Meghalaya, 

George 	Wj ang JTO 
In the of;ce of the Lu: (Imit.) i 
Uudej i. 	( 	i. x :itc 	•itU .Li:L) , bIii, .iOftJ. 

0. Sri.SUIhji L)1itr 	JTO, 
In the office of the SDCff hi1long 
under DS (0) ShiJ.long, Cllemmapunjcse 

9 lieghalayn. 

VALPV 
4d.aa1. 



9. R. 	Kharoteflcj, J'FO, 
I 9P n the of..ce of the SDO 	Nongshoifl 
1!n13r D1 (0) silil.lonqs Mairarici, 
Mejiaiyi. 
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Mr • A..1-) O) RO Y , 

0 t D z R 

K. K • Sk ARMA MLMSER (l) 

There are ten applicants in this app1icition who 

have been allowed to agitate their grievance in a single 

application under rule 4(5)(a) of CAT (Procedure) Rules 

1907. Some of the relevant facts for the disposal of the 

application are as follows 

2 	
At present all the ten appi t,cant s are working as 

Telecom Technical Asstt. (T.T.A.) under the respondents. 

It is tatud that :L1 of thcTt are qlified to hold the 

post of Junior Telecom Officer (3T0) under 35% quota. 

The quota for promotion to the post of.  JTO is 35% (Promotional) 

and 15% (Departmental CompetitiVC cxaination). The 

respondents called fo application from the willing irAa 

by letter dated 20.12,99 The applicants applied and were 

not allowed to appear for the screening test on 29.4.2000. 

Therp were vacancies for the post of JTO. After. qua1if 

in the screening test • the candidates were sent for training 

on the basis of the vacancies. The applicants moved an 

aplitiOn being O.A. No. 143/2000 before the CAT for not 

allowing the applicants to appear in the screonin(J test. 

The new Recruitment Rule for the 3T0' c came into force in 

the year 1999 and the vacancies up to 31st August'99 were 

to be filled up as per recruitment rule of 1996. The 

respondents issued an order dated 10.11.1999 by which all 

the TTAs in position as on 31.8,99 were ailowed to apjJear 

in the scroen.ing test without inssting on the required 

qual .t ficat ton mentioned in thu 1996 recruit ent rule. The 

- 	 J. 	-.1• 
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letter datej lOii.99 	rcproduLd below - 

"5ub.:_ligibjljy cOndition to appear in 
J'ro qualifying Screening test. 
In COfltjnuatjo of this o:fice letter of even nuinbL~ r dated 12th March 1999, I a 

directed to state that the vacancies of JO upto 31st August 1999 will be filled up i s • per the JTo recrujtrr)t Rule 1996 and 
vacancies after 31st August 1999 w1l. he 
filled up according to the .provjsjor1 

• JTO • 	Recrujtrneit Rule 1999, 
In view of this it has been dCcidd th.t 

all eligible candidates up to 31.8. 199 under 
35% quota may he permitted to apl:ear in Y.T.o. 
screening test to he held shortly. The cas 

• 	regarding Permitting TTA5 has also been 
examined and it has been decjdgdat alTTis 
as on 31st August 1999 be permlted povjsj0- 
ally to appear in 35% qualIfyin Screer,j. 
test, without Insisting 6 years of ser 	In the cadre of TTh subject to the 

OUtCoj' c 
the 0ig periding In the difierent CAT-• 

l the eligible candidates of 35 11/0 JTO 
screening test may be informed clearly that 
dIuC1ifld ofjcja1g of 35% JTO screening test 
will he send on trainhrg only to the exc 	0.: 
acanices available under 35% quota wo 

31.99, 	inai ng..qufj 	officia 	Will have to claim what o Over for trainlng/ as JTo,' 

The applicants were allowed to appear in the screning test 

on the basis of the direction given by the 
CAT In O.A. 

NO-143/2000 4
, The secofl SCebnIng test was held on 29th 

Apr,102000 
and result of the test w as  

also declared on 

26.9.2000 (nexur5) The result was in three parts, 
Pa rtA 

coflsi$tCd of candidate3 who were eligible a s per 

iocruitment Rule3 1996. 
part 0  corluisted of canctdctos who 

had beenaljojed to apper vide letter dated 
	 without service 'as TTA. p tion of 	 flame3 of thoe o 	 6 years Pa 	C InaludedLo had been oejjokred 

Provisionally to appear on the basis of 
the order of the 

CAT dated 27.4,2000 in O.A. No, 143/7nnn. 1'4. 
.••-,  	also 3tCtec 

that Rule 7 of 1996 Recruitment Rules col -Itains power of 
relaxation of any provision contained In th said recrLit_ 

mont rule. The relaxatiorl Oan be made to any provisj)rI of the 

recruItment rule as viell 
as can be made applicable to any 

clag or category of persons. The 
new Rocrujtrnit 11ule5 

CWUC liito Cf.ct 
on 1.,99, In the ordur dated 15.3.2001 cç 

• .4 
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I 
in O.A. 	1I3/2000 the Tribunal had directed the 

respondeflts to re-e.xaniro the cOse of the applicants 

for promotion. The direction of the Tribunal is reproduced 

below - 
' 	

On overall consideration of the matter 
we are of the op1nior that the ends of jU3tiCO 
will he met if a direction is given to the 
respondents to examine the matter afresh in 
the light of the observation made above and the 
Rule 7 of the Ruleg stated above and take 
appropriate steps as per law. It is made clear 
that if the respondents at ail in'oke dul0 7 in that case tha said relaxation sha11  
be confined to these 10 applicants alone and 
it will made applicable to all  
situated, 	 persons similarly 

The application is accordingly disposed 
of to the extent indicated. There ha1l, however, 
u no order as to costg, 

Af-ter considering the cage of the applicantg the resndents 

passed an impugned order dated 
20.9. 2001 inforinincj the 

- appljcants that it was not,a fit cage to revoke Rdle 7 of 
based on theorder the 1996 	 t1ii 	RU103. Tho 	order has 

by the DoT on 23.7.2001, The co:rlmun!catlon dated 23.7.2001 

is reproduced Delow :- 

In compi iance iith the Judgment c.iivun in 0 • A, 
No. 143/2000 on 10.1.2001, the mutter has been 
considered afresh in the light of observation 
made in the judgment. 

It has been observed tht no further vacancies 
are available and renderincj more peros eligibie 
relaxg provisions of RRswould not serve any 
useful purpose. 

Further, such relaxation, if given, will be 
in favour of those officials who have not comple-
ted six years of service as Tm, add it will b e  
against, interest of those who are so far eligible 
as per provisions of RR. Such relaxation will be 
violative of principle of Natural JusLice, 

It has been deciUd not U revoke Rule 7 
and relax flRg due to above reagos. The applicants 
be informed accordingly," 

It is stated tiat even parsons Junior to the applicants 

have been gi/ven promotion to the grade of JTO without 

insisting Ofl eligibility criteria mentioned in the 1996 

Contd. . 



A5, - 
/ CiU.LLfl1Wt Rul Wi, IrA this O.t. th(3 controvezy ):'Qlat) 
to the exorcise of disretionary power of relaxation of 

1996 
Rule 7 of Recrujtm 	RulosLby the respozidnts. Thu 
CspOdnt3 bade relaxed Rule 7 of the 1996 Recruj.tierit 

Rlos l case Of seven private respondents while the 

Same benefit was denied to the dpplicants. By order 

dtod 4.2.2002 te respondents have promoted 9Ir- 

to tile post of .o of which 7 persons have 

	

been made 	te 
respondents in this O.A. In case of S persons promotd 

by order dated 4.2.2J02 the Recruitment Rule has been 

relaxed as they had not completed 6 years of 
sW -VlCe. It 

is stated that the vacazcjes are available age tnst 

the applicants can bepromoted, The respondents have acted, 

illally and promoted junior to the applicants by order 

dated 4.2.2002. In case of,seven TTA5 the respondents have 

relaxed rule of 6 years of required service. The power of 

relaxation is required to be exercised unlfoally withhut 

any discrimination 

Mr. S.Sanna, learned counsel appearing for the 

applicants argued that 	athe resp,)ndents have re1xed 

Recruitment Rules 7 of the 1996 in case of 7 employees 

the applicants are also entitled for the benefit of 

Oiaxatjon as the api)iicoxs aro 	niiar1y sitiaLed. 

The action of respondents in Promoting 7 resndents 

'illegal.He Ilan requested for uashing of the impugried 

order. 

4. 	The respondorts have filed their wrjttn 3t-ne;it 

and their Case was repesentod Sr. C.C,S.C, Mr. A.Deb Roy. 

It is stated that rejection of the claim of the o::.pijcants 
for promotion to jyo 

in por3ueno of order dated 26.9.200 

isuuU from the office of the Chief 
General InUger(Teleco!fl) 

N.:.(Cjrcle and oruer dated 23.7.2001 issued by the l)y. 

Director Genera wu a I jal and in cornpt lance with the 

Contci. • 

N,  

4 
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judgment and order of the CAT in O.A. No, 143/2000 daed 

15,3,2001. The appljca5 were not similarly 
situated to 

those eiployee3 
ordordd for promotion by order dtted 

4.2.2002 on Compiet ton of LTTO training. The applicants 

were promoted as TTA 3  in the year 1999. The private 

respondents we 	jr 	ced as TTA5 in 1994 and 1995 The 

Circular dateu 10.11.99 011owed all TTA3 in positi(.m on 

31.3.99 to appear 
Provis ionally In the SCreening test. 

The applica5 Were aPpointee a 	 in November/99 and 
they were not entit1 	to the benefit of the letter 

dated 10.11.99 and on the djrcctjolj of CAT and they were 

provisionally alloned to appear in the screening test. 

The applicant 5 
 were not ellI(JiblC for the post of JTO as  

pr RecruitjLcrt Rules 1996, Perso3 who were 011igible 
in the 2nd Screening test as. per d

0cision in the circular 

detc 10. 11.99 were sent for 2nd screenii•ig testand 
on 

SucceSsful Completion of the training were posted as 
L7fo s . The aPPliCantS  claimof 

beingsimi
l a rly situated erilpl oyee3  

alonywith the candidates in part 
B of the order dated 

26 .9.200 is not correct. The applicants were not 
for Cppearing in the SCreeiiirg test as 

per oT letter dated 
10.11.99 As per order dated 15.3.2001 in....0.A. No, 

143/2000, the matter has been considered by the respondents 
afresh in the light of the observation made 

in the judgmon 
d the Uo'r had docjd

IIOL t o revoke  rule 7 zlxvJ relax 

RecruItjnit R13 with the findings that such relaation 

is not possiOle as there were no vCcCncies and Would be in 
 

vioiati.,on of principles of natural justice. The 
	stihg 

order (itOd 4, 2. 2002 was 
iSSUCU 

agairt tie vacencjc. o 
JT03 upto 31,8,9, It is stacd that 

the applicants fear 

abount stagnatiofl in Lheir PruscnL cadre of TTA3 i s  
baseie55 rfho 

vecannj5 after 31 • 0.1999 will be filed up 
under the j)r(,)vjj 	of J'io 	c!.uji(.iIt. 1u L ü.j 1999. 

•'- 	(t4. 
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.1 1 
I 	 e have hoard I cameo couzvj fec 	e par ten 

at length alto perused carefully materials placed on reeord 

as well as suem.tssion made by the lcorneu counsel for the 

parties. Thu applicants s cauim Is on the basis 	orter 

dated 10.11.1999 issued by the DoT. As por orer th 

vacancies in Lhe cadre of jpos upto 31.d.9 	me t be 

fIlau up as per UTO iocruitirient Ru1c 1996. Since the 

tuJ. 0 was aznmcrtded from 1.9 99 it was uec.io 0 tc ai.o a 

the 1vf2S as on 31.99 to appear provisIoihlly In the 

screening test without Insisting on 6 ye.rs of ;ua]. fytn 

service as TTA. ObvIous1y, the applicants were n't T 

on 31.8.99. Had u llcy been  in position as TTA,8 and not allowch 

••------to appear in the screening test, the applicants could hve 

been consiocred as being discriminated against They 'tnit 

• not be consliorcu as similarly placea with other TTAS who 

were In position on 31.3. 99. We case of the appli crtzs is :i 

• adL.ffrent category 6  Since order daced 10.11,9 was 

ap1)iicablo to TTAs as on 31.8,99 and as the applicants were 

not TTAs on tha t date 9  we and. no illoga: ity in the dec.ts.ion 

• taken by the respondents. Tite respondcnt becenn: 	after 

now Rules hdcome into efcct on 1.9.19. No illegality 

is inferred in the respondents applying the ne Rules in 

the applicants case. The appricants ea in ?d t ha t as 

1ecruitjnont iules were relaxeu by order ci teU 3. 1i.9 .n 

case of T'PAS who were In poitlon on 31.8. -P3 	hO S 

reiixation should be given to the apni tea nt . 	 riiru1tU erft 

have conn.Leiecei 1:1w ca.ce of L1i 	aj)j.)J,.L 	ts In the J. lt(: of 

O.A. 14:3/2000 3 nO have 5cat:OLI that there are no vacancies, 

14r. : s. Sania learned counsel for the apl.idants had argucu 

that the applicants a y oareu In the erapit,.or for iTA 

on 9.1.99, ihe result was Ucciarce on 25. 1.99, 	 a 3 

delay the respynounts initiateu the prcess of training on 
11. 6. 99 (Anne:ure -2) 	$0at for t ra .tn.Lncj at: 1lTC Pa cna 

CL, t LI. . U 

QI J  

I 

- 	 - 
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: 	
weO availaclu 	

j1 CQItIii. 	
tA- 2.: L? 

ed 

(hnfleXUr3) 
, h3d the applicants heen 

sent or tLdiU.LJ 

n 26..99 they 
oid have a130 bfl 

covi ed by 	
letter 

dated 1Q,.11.99 	he resjDOfl 
nts have delaY' th matt 

	o 

3Gi 	
the applicants for 	

iniflg. Taiflg iflt acC0Ufl 

all the facts e are of the 
ViOW that the case f he 

cquire3 reconsi rati0fl 
ihe applicants were quail 0d 

tor 

sent for 	ainiflgfr the 5eatS for 	aifling Wr availa0 

the applicants wore not responsib 	
for the delay in not 

training 

oeiflg 3ent 	
The respofldt5 may re-Xa[tti 

the jacts and cone icier whether huZe facts are ot 
s t ficient 

to relax Rule 	in the appliCa1t5 
case. The re5pon(,iflt3 may taC 

a dCCiSIOfl O,L recorlit0fl 
of the facts with 	three 

months from the date of receipt of the 

 

The appl1Ci0n is. disrX)5e of as indicated. aboe. 

S 	
:re naii 5 eVC 	be re oiu.a1 S L eot3. 

Sd/v ICE CHAIEIMA14  

$/ 	CrE3ER .(jdr) 

tc 
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IIMffiT SRHCHRR HIM LTD.  
c 	 (A Govt 	clrn c1n 	Enterprise) 

Office of the Chief General Mamiger, 
North East - I Circle, Shiltong -793 001. 

No. Rectt-184/TTA/Trg/Pt-I/ 196 	Dated at Shillong, the 17th March 2003 

\— 	Shri M.Shabong, TTA and othcrs 
• 	

.0/0 the General Manager Telecom Districi., 
I Shihlong. 

Sub: - Judgenient and Order dated 8-1 1-2002 ii OA No. 182/2002 filed by Shri 
M .Shabong YTA & Others vs.. Ui iion of India & Oti icrs before l-Ion'ble CAT, 
Ouwaliati. 

Witiiicfcieiicc to the dbove Subject, ii is iutim t( (I that in compliance with 
tue Judgcmcnt in OA No. 82/2002 on 8-1 1-2002, the attcr_iias.bccn rc-
examined by l)O'l' in the light of observations ma(lc in the Judgcincnt. 

Ii has been decided by the DOT, t.hcrc is no justification in relaxing the 
Pecruitinent Rules. Copy of DOT letter No3-53/2002-SNO dated 26-2-2003 is also j 
enclosed. 	 J I 

Enclo: - as abOVe. 	 J 
(U. . Chync) 

Asstt. General Manager A) 
\ 	 OfIicc of the Chief General Manager, 

N. E-I 'lelecom Circle, Shullong-793 001 
'Fcicphoiic No. (0361) 2225650 

FAX No. (0364) 2227202 
Copy t:o: - 

1 . 	V() / Co, 	Sliilloi ig 	wilhi 	icicreiicc 	to 	1s 	ict,t.cr 	No. 
NE/LA/(.)A/ No. 1 82/2002/M .Slialmng & Ors/25 tluted 7-03-03. 

(13.C. Dds) 
Ass( t,. l)ircctor 'J'cleconi (Estt) 

( )t h(:r ol If c Cli id General Manager, 
N.l..-1 'Fckcoiit Circle, SIiillong-793 001 

I ):\ ii csli\2IicU\ iIA\I A CO RAodO 

V/ 

S. 

9 
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No 1-3/2002- N ( 	

; e 

I1lH( 01 of 	ha 	 (rai ti\ 	 — 

Ministry of (.oi1tt1IInIIl.1011 	iitl i.'r 

I)CI)tiIO'tti Of'Ie1eInpnuIi(I1O11S, 	. 

Sa,idiar Itt tvaii,2t) AsIi.oIu Road, 

New )tIIii.  

Dated 26.2.2003 

'l'Iì e (li id (_' en cral ri an :t gei', 

tharat 

 

S : 11ichni ,  Nigani I 

North East — I 'Feteofli (ii'cIc, 

SIti!Io'ig 793001. 

Sub: O.A. No.1 t2/2002 Filed hy Sli ii M :ii'si'igl' Sli:i)mi'g &. Others1 'iTA V/s 

tiOl &. 
Others hchwe the IIIUI'hIk CAl (tiwiihial fliid jegarililig 

relax a I i() fl 0 plOV iSiOIl 	R Rs. 

lii conllliatlCe with I lie .Iiidenicii1 in OA No. I 2I2002 on 8-I I -2002, the matter 

has been re-cxaiuined aftesh in the light ol ohscrvat 
10115 1111(IC ill IIIC JU(lCInC11t. 

I I has been ubsei 'ed I tiai R'i'FC iThtna could allot only 2 1 seats, as intimated vide. 

their letter dated I 'l .6.9 	
bir the I raffling. C0fflfl1CnCU 	

26.7.99. whereaS the total 

recjtitrCnlCIlt was 	
eat s. Meanwhile lUl'lC Kdyani allottd 37 seats vie their letjer 

dated 22.6,99 
and the seas were availed For the t raiiiing whih which coniiienced from 

• 	30..99 and cotopiccd on 15 . I I .99. 

The 'l"lA iraining dnvation is 1(1 weekS. Fvcn ii the applicuiltS were sent 
(I', 

linining coin ccn 	on 26,'? 
.99 (as' pci' seats idiot ted by R'I'I'C l'atiia), the trainimi 

would not have been conitC( 	u t 	'thus these itpplknnIS would not have been 

eligible as 'ITAs hclure lie ciii oti daic o13 I 

'l'tt'itloie. 111mv. IS Il 1itstilu'.a6nffl in ieIaing the 

the ap)hicaIItS be jiitunied R'.iI)ldilli.&Iy. 	 ., 

(hARUAS sI'N(;I) 

ASSIS'l'AN'h Dl REC'l'011 cl;NERA1 (SN) 



- 

0 

ti 

c_) 

. 	 . 

41_11-1~ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

OA.NO 207 of 2003. 

Shri M.Shabong & Others ................................................. ............... ................. Applicants 

Vs. 

Union of India & Others ................ ............................. . ................................... Respondents 

(Written Statement filed by the respondents 1,2 & 3) 

The Written Statement of the respondents No 1, 2 and 3 are as follows: 

That the copies of the OA.No 207/2003 herein after referred to as application has been served 
on the respondents and the respondents after going through the said application have understood 
the contents thereof. 

That the statement made in the application save and except those which are specifically 
admitted and denied by the respondents. 

That with regard to the statement made in paragraph 1 of the application, the respondents beg to 
state that the rejection of the claim of the applicants for promotion to JTO is in pursuant of 
Order dated 17.3.2003 & 28.9.2001 issued from the office of the Chief General Manager, NE 
Circle, Order dated 26.2.2003 issued by the ADG (SNG), Order dated 23.7.2001 issued by the 
Dy.Diiector General, and Order dated 4.2.2002 issued by the DGM(A), NE4 Circle, Shillong, 
was legal and in compliance with the Judgement given in OA No. 143 of 2000 dtd. 5.3.2001 
and OA.No 182 of 2002 on 8.11.2002, filed by the applicants. 

That with regard to the statement made in paragraph 2 and 3 of the application, the 
respondents beg to state that the applicants are all absorbed in BSNL, a Corporate body. Hence 
the Central Administrative Tribunal cannot exercise jurisdiction in regard to Service matters of 
such employees of BSNL. 

(Calcutta CAT's Order dated 1.3.2001 enclosed here as AnnexureRl and Judgement 
copy of CAT Ernakulam Bench dated 28.11.2002 annexed here as Annexure R2). 

That with regard to the statement made in paragraph 4.1 of the application, the respondents beg 
to state that the applicants were NOT similarly situated employees with those employees 
ordered for posting vide order dated 4.2.2002 on completion of JTO Phase II Training as per 
departmental rules. Department has rightly rejected the claim of the applicants in compliance 
with CAT verdict. 

(Letter Order No E-21Appointment/89 dtd. 4.2.2002 annexed here as Annexure R3). 

That with regard to the statement made in paragraph 4.2 and 4.3 of the application, the 
respondents have nothing to comment. 

'I 
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That with regard to the statement made in paragraph 4.4 of the application, the respondents beg 
to state that it is rightly stated that all these exercise have been done by the respondents to 
remove stagnation in the cadre of TTAs and to provide promotional avenues. 

That with regard to the statement made in paragraph 4.5 of the application, the respondents beg 
to state that that a Circular was issued wherein it was mentioned that all the TTAs as on 3 1.8.99 
be permitJ provisionally to appear in the Screening Test as per DoT's Order No. 5-1 1/99-
NCG dated 10.11.99. But the applicants were not TTAs as on 31.8.99. Also, Hall Permits were 
issued to the applicants as per the directive of the court verdict and were provisionally allowed 
to appear in the said screening test. But the applicants were not similarly situated employees to 
the employees who were permitted to appear in the said test vide above said DoT's order, since 
the applicants were not TTAs while the respondents No 7 to No 10 were all TTAs on the cut 
off date. Vacancies in the cadre of. JTO is immaterial in this case as the applicants were not 
eligible for the post of JTO as per Departmental Rules. 

(DoT's Order No 5-11199-NCG dated 10.11.99 annexed here as Annexure R4). 

That with regard to the statement made in paragraph 4.6 of the application, the respondents beg 
to state that the candidates who are eligible to appear the 2 d 

Screening Test as per condition contained in DoT Order No 5-1 1/99-NCG dtd. 10.11.99, and who are cpialified the test, were 
accommodated upto the extent of vacancies against 35% quota as on 31.8.99. Thus, the 
empanelled candidates were sent for training and on successful completion of the course, they 
were posted according to exigencies of duties. Remaining qualified officials will have no claim 
whatsoever for training or appointment as ITO. 

That with regard to the statement made in paragraph 4.7 of the application, the respondents beg 
to state that the action taken was as per directive of competent authority i.e. only those who 
were TTAs as on 31.8.99, were permitted provisionally to appear in the screening test. 
However in compliance to Hon'ble CAT/OH Order dtd. 27.4.2002 the applicants those who 
were not TTA as on 31.8.99 were also permitted provisionally subject to the fmal decision of 
the court. Hence, the whole allegation is baseless and trying to mislead the Hon'ble Tribunal. 

That with regard to the statement made in paragraph 4.8 of the application, the respondents beg 
to state that TTAs will be eligible to appear in 35% qualifying screening test of iTO provided 
they have completed 6 (six) years of regular service as TTAs and subsequent Order dtd. 
10.11.99 all TTAs as on 31.8.99 are permitted provisionally to appear in the 35% qualifying screening test without insisting of 6 (six) years of service in the cadre of ITA against vacancies of ITO up to 31.8.99. 

	

12 	That  with regard to the statement made in paragraph 4.9 of the application, the respondents beg 
to state that as per Recruitment Rules 1996, read with DoT's Order No.5-1 l/99-NCG dtd. 
10.11.99, the applicants were not entitled for posting to JTO under 35% promotional quota as 
they have not fulfilled the eligible criteria for appearmg in the said examination because they 
were not TTA on the cut off date i.e. on 31.8.99. 

13. 	
That with regard to the statement made in paragraph 4.10 of the application, the respondents 
beg to state that the action taken was as per directive of DoT's letter dated 10.11.99, i.e, all the 
TTAs as on 3 1.8.99 be permitted provisionally without insisting for qualifying service, subject 
to the outcome of the OAs pending in different CATs. But the applicants joined as TTAs after 
3 1.8.99 and hence were not eligible to appear in screening test. It is clearly mentioned in the 
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above DoT's letter that vacancies of JTO upto 31' August 1999 will be filled up as per 
recruitment Rules 1996 and the vacancies after 31" August 1999 will be filled up according to 
the provisions of iTO Recruitment Rules 1999. 

That with regard to the statement made in paragraph 4,11 of the application, the respondents 
have nothing to comment. 

That with regard to the statement made in paragraph 4,12 of the application, the respondents 
beg to state that in compliance with the Judgement given in OA.No 143/2000 on 15.3.2001, the 
matter has been considered afresh in the light of observations made in the Judgement. It has 
been decided by the competent authority not to revoke Rule 7 and relax RRs,with the finding 
that such relaxation will be violative of prmciple of natural justice vide letter Np 3-122/2000-
NCG/SNG dated 23.7.2001. 

(DoTs Order dated 23.7.2001 annexed here as Annexure R5). 

That with regard to the statement made in paragraph 4.13 of the application, the respondents 
beg to state that on receipt of the applicants' letter dated 12.4.2001, the matter has been 
examined by the Department in pursuance of Hon'ble CAT/Guwahati Judgement and a finding 
of DoT has been issued vide letter dtd 23.7.2001 and same conveyed to the applicants vide 
letter No. Rectt 46/Trg/Pt.V dtd. 28,9.2001. 

(Letter No.Rectt 46/Trg/Pt. Vdtd. 28.9.2001 annexed here as Annerure R6). 

That with regard to the statement made in paragraph 4.14 of the application, the respondents 
beg to state that the case have been examined in compliance to the Judgement in OA.No 
143/2000 dtd. 15.3.2001, and passed an Order vide DoT No 3-122/2000-NCG/SNG dtd. 
23.7.2001 which was conveyed tGthe applicants. 

That with regard to the statement made in paragraph 4.15 of the application, the respondents 
beg to state that the DoT instruction dtd 23.7.2001 was conveyed to the applicants vide letter 
dtd. 1.2.2002. 

That with regard to the statement made in paragraph 4.16 of the application, the respondents 
beg to state that the criteria for allowing candidates to appear in the screening test is based on 

• the eligibility condition contained in DoT Order dated 10.11.99 and 12.3.99. All applicants who 
• have become TTA as on 31st August'99 have been permitted provisionally to appear the 35% 

quota screening test. The applicants who were not TTAs as on 31 "  August'99 were not eligible 
to appear the screening test as per DoT instructions. However in compliance to Court Hon'ble 
CAT/GH vide its Order did. 27.4.2000 in OA.No 143/2000, they have been permitted 
provisionally subject to final decision of the Court. The private respondents were TTAs as on 
the cut ofT date i.e on 31.8.99 whereas the applicants were not TTAs as on the cut off date, i.e. 
on 31.8.99. Hence the applicants claim that even juniors to them in the cadre of 1TA got the 
benefit of relaxation is baseless and trying to mislead the Hon'ble Court. In fact the applicants 
cannot claim to be at par with the other respondents as they are not similarly situated persons 
based on the position as on 31.8.99. 

(DoT's letter dtd 1 2.3.99 annexed here as Annexure R7). 
(Supporting documents regarding appointments of applicants & private respondents as TTAs 

annexed here as Annexure R8). 

That with regard to the statement made in paragraph' 4.17 of the application, the respondents beg 
to state that the nine (9) TTAs have been posted as JTO after completion of prescribed 

.' 	- 	 S •s 	 - 
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training vide order dtd.4.2.2002. All nine (9) TTAs were allowed for appearing in screening test 
vide order dated 10.11.99 as they were TTAs on the cut off date i.e. on 31.8.99 and the 
applicants were allowed for screening test as per directive of Hon'ble CAT though they were 
not eligible for appearing in the said test as per order dtd. 10.11.99 as they were not at all TTAs 
as on 31.8.99. Hence the applicants' case could not be considered as they were not eligible as 
per departmental rules. Evidently the applicants' claim has no value in the eyes of law. 

That with regard to the statement made in paragraph 4.18 of the application, the respondents 
beg to state that this screening test against 35% quota pertains to vacancy as on 3 

1st  August'99. 
Para I of DoT Order No. 5-1 1/99-NCG did. 10.11.99 has clearly indicated the position and the 
qualified candidates who are eligible to appear the screening test, have been accommodated 
against those vacancies only. These candidates were sent for training based on their inter-se - 
seniority on their previous cadre i.e. TTA, as per departmental instructions and only those 
candidates that can be accommodated against the vacancies of 35% quota as on 3 August'99 
have been sent for training. The posting order did. 4.2.2002 were issued only after they have 
successfully completed the prescribed training of iTOs. The order dlxi. 4.2.2002 does not reflect 
the availability of additional vacancies as claimed by the applicants. The applicants have no 
right to claim for setting aside the DoT orders and question the stand taken by the respondents. 
The applicants were not eligible to appear in the screening test as they were not TT'A on 
31.8.99. The applicants were allowed provisionally to sit in the said screening test as per 
interim order of CAT-OH. Hence the merit list for the said examination has no meaning for the 
applicants as the applicants were not at all eligible for appearing in the Examination. 

That with regard to the statement made in paragraph 4.19 of the application, the respondents 
beg to state that action was taken as per departmental rules. The posting order dtd. 4.2.2002 was 
issued to them on successful completion of prescribed departmental training. It is clearly stated 
in previous paras that the applicants are not similarly situated employees compared to the nine 
(9) TTAs as appeared in order dtd. 4.2.2002. The allegation directed towards the respondents 
mentioned in this para is baseless/malicious in the eye of law and have no documentary 
evidence. The applicants cannot compare with TTAs who have been posted vide order did. 
4.2,2002 as they were not similarly situated employees compared with the applicants. Hence the 
question of junior/senior is immaterial. On completion of prescribed training they were given 
posting as per departmental rules and the applicants were not eligible as per rule, hence their 
case could not be considered. The respondents did not allow the applicants to appear in the said 
screening test as it is not permissible as per departmental rules. The names of the applicants 
result was shown in Part-C as because they were not eligible for appearing in the said screening 
test vide DoT Order did. 10.11.99 as they were only allowed as per directive of the court 
interim order. So there is no malafide intention on the part of respondents. 

That with regard to the statement made in paragraph 4.20 of the application, the respondents 
beg to state that in compliance with the Judgement given in OA.No 182/2002 on 8.11.2002, the 
matter has been considered afresh in the light of observations made in the Judgement. As per 
DoT's letter No. 3-53/2002-SNG did. 26.2.2003, it has been decided by the competent authority 
that there is no justification in relaxing the RRs. 

That with regard to the statement made in paragraph 4.21 of the applicafion the respondents 
beg to state that the action taken was as per directive of the competent authority as already 
explained in para 23. 
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That with regard to the statement made in paragraph 4.22 of the application, the respondents 
beg to state that they have acted in compliance with the Judgement given in OA.No 182/20 on 
8.11.2002. and the matter has been considered afresh in the light of observations made in the 
Judgement. It has been decided by the competent authority that there is no justifIcation in 
relaxing the RRs vide DoT's Order dated 26.2.2003. 

That with regard to the statement made in paragraph 4.23 of the application, the respondents 
beg to state that in the Order dtd. 23.7.2001 it was rightly stated that there is no further 
vacancies available. The posting order dtd. 4.2.2002 was issued against the vacancies of JTO 
upto 31.8.99. Vide DoT's letter dtd. 10.11.99, those who were TFA on 31.8.99 were 
provisionally . allowed to appear in the screening test. The qualified candidates were 
accommodated up to extent of vacancies available up to31.8:99. The remaining qualified 
officials will have no claim what so ever for training/appointment as JTO. The 7 candidates 
were eligible as per Order dtd. 10.1.99 but the applicants were not TTAs on the cut off date i.e. 
on 3 1.8.99. Thus there is no viI 	f principle of natural justice to the applicants. 

That with regard to the statement made in paragraph 4.24 of the application, the respondents 
beg to state that the applicants and the TTAs who have been posted vide order dtd. 4.2.2002 are 
not the similarly situated persons. The posting order was issued to them on completion of 
prescribed departmental training. As the applicants were not eligible, their case could not be 
considered as per departmental rule. The respondents' action in this regard was as per rule. 

That with regard to the statement made in paragraph 4.25 of the application, the respondents 
beg to state that action taken was as per rules and regulations of the Department and not 
violated the principle of natural justice. As the applicants were not eligible so their claim has no 
value in the eye of law and the application is liable to be dismissed. 

That with regard to the statement made in paragraph 4.26 of the application, the respondents 
beg to state that in the order did. 23.7.2001, it was rightly stated that there is no further 
vacancies available. The posting order did. 4.2.2002 was issued against the vacancies of iTO 
upto 31.8.09. The respondents have done nothing wrong in this regard by issuing order did. 
4.2.2002 The applicants' fear about stagnation in their present cadre of TTA is baseless. It is 
clearlymentioned in the letter did. 10.11.99 that the vacancies after 31st_Aug29  will be filled 
up according to the provisions of JTO Recruitment Rules 	TGe applicants' claims are 
baseless and not based on facts, hencrtlin 	'li'ion Is liable to be dismissed. 

That with regard to' the statement made in paragraph 4.27 of the application, the respondents 
have nothing to comment as there is no information regarding the Principal Bench case. 

31.. 	That with regard to the statement made in paragraph 5.1 to 5.7 of the application, the 
respondents beg to state that the action taken was legal as per the directives of the competent 
authority and the respondents acted in this regard as per departmental instructions/rules. The 
applicants and the private respondents were not similarly situated persons as the applicants were 
not TTAs as on 3 1.8.99 but the private respondents were TTAs on the cut off date i.e. 31.8.99. 
Hence the statements made are false and trying to mislead the Hon'ble Tribunal and as such the 
application is liable to be dismissed. 

32. 	That with regard to the statement made in paragraph 6 of the application, the respondents have 
nothing to comment. 



That with regard to the statement made in paragraph 7 of the application, the respondents beg to 
state that the applicants had filed applications earlier, before the Bench of Hon'ble Tribunal, in 
OA.No 143/2000 & OA.No 182/2002 in which the Judgements & Orders dtd 15.3.2001 & 
8.11.2002 were passed by this Hon'ble Tribunal and the respondents had disposed off the cases 
as per directives of this Hon'ble Tribunal vide this office letter did. 28.9.2001 on the basis of 
DoT's letter did. 23.7.2001, and vide this office letter dtd 17.3.2003 on the basis of DoT's letter 
did. 26.2.2003. 

That with.. regard to the statement made in paragraph 8.1 to 8.5 of the application regarding 
relief sought for, the respondents beg to state that the applicants are not entitled to any relief 
sought for and hence the application is liable to be dismissed with cost. 

That with regard to the statement made in paragraph 9 of the application for an interim order, 
the respondents beg to state that the applicants are not entitled for any interim order prayed for 
and hence the application is liable to be dismissed with cost. 	/ 

That with regard to the statement made in paragraph 10, 11 and 12 of the application, the 
respondents have nothing to comment. 

That the respondents submit that in fact there is no merit in this case and as such the application 
is liable to be dismissed with cost. 

In the premises, it is therefore prayed that your 
Lordship would be pleased to hear the parties, peruse 
the records and after hearing the parties further be 
pleased to dismiss the application with cost and or 
further be pleased to pass such further or other orders 
as your lordship may deem fit and proper. 



VERIFICATION 

I C Murmu, Vigilance Officer 0/0 the Chief General Manager, NE-I 

Telecom Circle, Shillong being authorised solemnly declare the statements 

made in the petition are true to my knowledge, belief and information. 

And I sign. the verification on this ... 	day of... 	.... 2004. 

DECLARANT 
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J3HAR&]' 3J.JJtj 	 NJGAvI LJIvHTED 

(A (ivcinment of ThWa Enterprise) 
Olt R 1  l 0 I J 11 (;1 1 NF RAL MANAGF R I EL1COM D1 I R1C I 

MEGHALAYA SHILLONG.— 793001 

]".lo: E-2/Appointmant/89 	 Doted at Shillong, the 4 11,  Februaty 2002 

in pursuance of CGivJTShl.11ong'n letter No: ST1.3-l/JTO Trg-Potg/lV dated 25-02-2002, the 
foflownp ofliciale on completion of JTO Phase 11 trixilng are pOsted in the units noted against 
their namer: 

L 1±12L _P2!6 Conuolling Officer S1ofosth 

003 1OCB)  Shillong 

_±d5 E 0Ph • jah rr_(LLICL± Shiflong 

/mjLDe  L1013/ RLU DE(LIOB)  

UnderSDOP (East) DEExtei-n) Shthong 

Alunec UncltDQ(C)Jwtit DL(QJcmaJ Kjiitehjjut 

LJnd 	rD!çinttn)i ShtiLog_______ 
7 ( 

'.
"rpo 	 \ 	Vcdhtj 

Und e r 5DOT Shil1lot DL9) Shtllong Cluj - t lb ac h in bOb Lir 

hA. Kharbten; UnderSDOTNonatoin I DE (0) Sh illoi. Mairang 

The above officials have reported for duty undet GMTD Shillong oi the F/N of 04-03-2002. 
NOTE: 

For official at SL No 1- Shri S.K.S. l3ordolol is deputed to Fuihari for VII' works for 
a pItiod of 2 (two) monilie, Alter his deputation he will join back his regular place of 

f'o cfiiuittl nt Si. No 7- Shri G.A. Wahietig in deputed tcJowai ?Or Cable/VP] works 
for a period oil (one) month. After his deputation he will join back his regular1 IOCO 
of post r. 

I) .1: r 	NI2•Av,,  (kti ak14 n-cL' J f. O 
d.,iP!1L6 	 Deputy Genuiilanngei 

(ol.',' to: 
 CGM I NIh I Circle, Shillong 
 DI2; (C)) Tura/ )owai/ Shi.11ong . 	. 
 Oh (0< IvIlce & instn)/ (Extcrnal/E.tOU/0C13) Shillong 
 S DOT Shi1lo).)',/ Nonnsioin 
 SDOF (Rynjah/lnntn J/East) Shillong 	 l Date of joining of the coi'tce.rned 
 SDOP Fu.rn. officials may please be intimated 
 SDJ tr)Jowai to all concerned, 

8, SDE (North) Fulburi 	 . 
P. 	•. Sr AO (Cash) O/o GMTD Shillong 

\• _:lo; Officials concerned 	 . 
• 	ii. Personal liter 

 E-2/J'romotinn file 
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s:w 	 Dated 10.11.1999 
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k:: .' • 

 
H  Q ads of other Adminitrativ Officw .. •. 	 .. 

Ihio1 t4ansrai. Managar, tITNL, New D1hi/Mu11'Lti 
. 	 . 	 . 	 . 	 . 

ub41cjibi1Lty ,  condlticrn to appcar in TTO qualifying 
- Ø*riScreen ing Tt 

In toninuatjon of Lhiii a fftci lttc,r of 	ver 
nwnber dated 1)th Ma.rc:h 199'?, I am tUrsic:t..d to state 
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• filled up a pet the JTO Recruitment Rule 1996 and the 
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In view of this it hai boar dc'idad that allelLgj-
blo candidat o g upta 31I8..I999 under 3'/4quata may b 
permitted to appear in JT.Occruening taut to b& held 
hortiy. 	The caso re9arding parmiting TTAii ha'e also 	: 

	

. 	 d it hain bWMn dacidad that all thw TTAs , , 

.aq on Z51ct Auuit 1999 be pirmittad proviionally to 
• 	 Lalkyinr 1rmkrlQ T.mb without init- 

ing 	yq4kr;o of 9 #vrvico in thø 	4IIrU of TT1 	UbtUii ii&i 	:. 

r i. 

 

4h"s tDr3I1i 'I$' tIw OA 	Pwndinrj in d&ffrrib IT1i4 	 • 

• 	(11 	t -ii 	.iliLbl* ctndd.b*i o 	314 	•S11 	 •• 	 . 	 •• 

4it ti 	iu1 V1 f u V,  ill tj d clw*rLy . th*'u qu&U fLgi r,ff I £4l1 0 	. 
35% 1T0 	-iing tt will be iand on traLnircj only to 
the 	nt of vuzarii 	avaUabl under 35% quota upto 
3L1399,S 	Remainnq qualif Lad off icials will 	have ru 

what jan over for training/appo,.ntment as JTO. 

~r 9 
--------- 

	

(33) 	. 

('tt Dir,Gen..(STC) 

Copy to :-1)D6(rrg)/Dir(l)E?iVP)L)DI , Nw Delhi for InlormdZ 
on pleasa  

......... .. . ........ 
(J . 13 • J P 1 N) 

Dir..Gen(STC) 

VIE 

cy 

- 	4 	 - 



MOST IMMEDIATE/COURT CASE 

No.3-122/2000-NCG/SNG 
Government of India 

Deparment of Telecommunications 
Sanchar Ehawan, 20 Ashoka Road, New DeIhi.01. 

Dated 	07. 2001. 

To, 

The Chief General Manager, 
B.S.N.LJ., North East Circle, 
Shillong - 793001. 	. . 

H 	 Subject:OA No.143/2000 filed by Shri Ilirák Chakraborty, 
TTA & Others,.. Vs. UOI before the Hon'ble CAT, 
Guwahati Bench. 

In compliance with the Judgemeñt. given in OA 
No.143/2000 on 15.3.2001, the matter has been considered 
afresh in the light of observations made in the judgement. 

It has been -observed that no further vacancies are 
available and rendering more persons eligible relaxing 
provisions of RRB would not serve any useful purpose.. 

- Further, such relaxations, if given, will be in favour 
of those officials who have not completed six years of 
service as TTA, and it will be against, interest of those 
who are so far eligible as per provisions of RRs. Such 
relaxation will be violative of principle of Natural 
Justice. 

It has been decided not to revoke Rule 7 and relax RRs 
due to above reasons. The applicants be infromed accord-
ingly. 

Deputy Director General (Estt.) 

- 	 12 
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Nt 

APPLICANTS IN OA.NO  18212002 

SL 
No 

Name Year ofRecruitment in the 
 Present Post 

Date of appointment as TTA 

 M.Shabong 1998 12.11.99 
 M.RanjanMalakar 

(P.S: Did not submit his 
HSLC Pass Certificate)  

1998 12.11.99 

 E.Passah 1998 12.11.99 
 MitchelKharmalki 1999 12.11.99 
 A.R.Majaw 1998 12.11.99 

6 H.BasukLyngdoh 1998 08.11.99 
 BibbasanRoy 1998 12.11.99 
 K.Syiemlieh 1999 12.11.99 
 Francis Wahlang 1998 19.11.99 

10 H.Chakraborty 1998 12.11.99 

RESPONDENTS 

si. 
No 

Name Year ofRecruitment in the 
 Present Post  

Date of appointment as ITA 

 Sri Kumar Gurung 1994 12.09.94 	- 
 AmitDas 1995 18.06.95 
 Md.Mayuruddin Ahmed 1994 18.06.95 
 Pradeep Kr.Roy  05.07.94 
 George A.Wahlang 1994 12.09.94 
 SubhashishDha 1995 18.0695 
 R.A.Kharbtf 1994 12.09.94 

* ** * **** **** ** * * *** * * * ** * ** ** * 

; 
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DEPARTNIJNrII OF TELECMNl1JJICTIONS OF1]C ç 	rj 	NTP/\L N LAG}p TELfCON.DISI 	GHL l c 	 SHILLONG 	I 3 W. 

LT//J)PUI5 	1)bed at 11i1nq Lhe 12th 
/ 	

Vk'" if  

( 	i / jj 	OLuccessful cinp]etion of Trainng as Telecom. 
Technjca 	istants th following fi•cij are hereby %1.1

\Q/0 Ie to the Cadre of TT* jA in the Scale of Pay of s. 45'.;' 
with effect from the date of assumptin of chare 

in the new post. 

i-lace of posting on promtin is indicated below 

S. 	J-Jmes 	 . 	 postIng of protion 

1. 	Shri Alfred Dkhar. 	 S.D#OnT/Shi11ong,. 
,Q, 	Shr.i Hirak Chakrvor1:y 	 S.DO.T./Sh111ong, 

ShrI Hrh Lyngdoh 	 S.D.E.(Group)/Jowai, 

Shi.- .i F. Wahiano 

M.R. Mnlal-,- ar  

,. 
(. 	S111-- i 	1harma1ki 

S .D.O..Telegraphs/Tira., 

S .D.O.Telegraphs/Thra. 

sD (Group )/Williarrwiagar. 

(-'arjkhana under 
i).E. (E-.1 01 )/Shiilonq, 

Ump 1 in un dot 

D.E. (E.-1OB)/shillong, 

La itkor under 
.D.L. (E-.-.'. )B )/ShIllong. 

S.D.E. (FRS )/Shiiionq. 

Shri K. Bhattacliarjee 

.S1iT: I C R. Roy 

Rarij IL Sarkar 

	

'7. 	Sh j:i A .R. Maj aw 

,i 1 
	

Ti. 3, Pçr 	
$.'J.E. (F.s )/ShIil.ong. 

d12, 	Slir 1:. (3yiemlieh 
	

NFJHU under DE (s_i. fl 
Shiliong. 

Sh ri E.IJa.Nb :assah 	 SDE (CLb1t—CQfltn. )/si-i. 

1- 	M. Shabong 	 S..T.T.,C10/shiliong. 

15, SirI R.Y. Deb 	 E-1'13 under D.E.(E-1OD,, 
Shillon g4 

Date of joining may he intiniated to R il concenrted. 

DIIsIj 	EngineerAdrpn.) 
O/o the General. Manacjer Telecorn.District fl . 	 Mghaiaya, Shillong— 7?3001. 

.. 	 . 	 . 	 .. 
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DECLARATIONS 

I I to hereby declare that the statement furnished in the 
application are true. 

/6"m 	
'a 

Place 
Date .c4':/h1..-?.. 	 Signature of the app&c 

RECOMMENDATION OF THE FOI{1ABDING. OFFICEft 

Certified that, 
i.Thestatenient furnished by the candidate in the application form 

have been verified by me with his service book and f.und c.rrecti 
neet. 

2. Thecandidate is mentally and physically fit/tt. 
3. There is no disciplinar 

case pending or conteinpleteI against ti 
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